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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 622 of 2024

IN THE MATTER OF:

Varun Gulati ...Applicant
Versus

State of Haryana & Ors. ...Respondents

OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON
BEHALF OF RESPONDENT NO. 19, M/S KANODIA
INTERCONTINENTAL PVT. LTD.

MOST RESPECTFULLY SHOWETH:

1. That the present objections are being filed on behalf of M/s Kanodia
Intercontinental Pvt. Ltd., Respondent No. 19, in compliance with the
order dated 27.02.2025 passed by this Hon’ble Tribunal wherein the
newly impleaded respondents were directed to file their objections to
the Joint Committee Report dated 03.01.2025. As per the order dated
08.01.2025, the Answering Respondent has been impleaded as
Respondent No. 19 along with other industries based on the Joint

Committee Report.

2. That at the outset, it 1s submitted that the observations recorded in the
Joint Committee Report do not fully reflect the compliance status of
the answering respondent, and certain findings therein are based on
erroneous assumptions, miscalculations, and an outdated compliance

assessment.
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That the answering respondent has undertaken substantial
investments in advanced environmental control measures to ensure
strict adherence to all applicable environmental norms. The
answering respondent denies any deliberate non-compliance and
submits that the alleged deficiencies, if any, were either technical in
nature or have already been rectified through corrective measures

undertaken post-inspection.

OBJECTIONS TO THE JOINT COMMITTEE REPORT

That the Answering Respondent submits that an inspection was
conducted on 07.08.2024, and certain observations were recorded
regarding the operation of its Primary Effluent Treatment Plant (in
short “PETP”). The Answering Respondent further submits that a
Show Cause Notice (in short “SCN”) dated 02.01.2025 (which was
received on 16.01.2025), was issued by the Haryana State Pollution
Control Board (in short “HSPCB”). The Joint Committee Report and
the SCN alleged inter alia that: (i) the unit had not installed a flow
meter at the HSIIDC freshwater supply line; (i1) actual production
(4.05 MT/day) exceeded consented capacity (0.2 MT/day); (iii)) BOD
at PETP inlet was too low, indicating dilution; (iv) treated effluent
failed to meet TDS and FDS norms; (v) freshwater consumption was
higher than effluent generation, suggesting bypass; (vi) logbooks
were not properly maintained; and (vii) chemical dosing at the PETP

was unregulated.

That it is submitted that all of the above issues were raised in the Show

Cause Notice issued by HSPCB, to which the answering respondent



4.3.

44.

4.5.

3000 ;

submitted a detailed and reasoned response. The answering
respondent duly clarified its position and provided documentary
evidence of its compliance to HSPCB. Therefore, the continued
reliance on these findings is unjustified and does not accurately reflect
the present compliance status of the unit. A Copy of the HSPCB Show
Cause Notice and the latest detailed and reasoned response to the
HSPCB Show Cause Notice along with all the relevant annexures is

annexed herewith and marked as ANNEXURE R-1.

That the answering respondent categorically denies the allegation of
dilution and submits that the effluent generated by the unit is routed
to the CETP via a dedicated pipeline after necessary filtration. The
inspection report does not establish any direct causal link between the
answering respondent’s PETP operations and the alleged pollution in

Drain No. 6.

That the allegation regarding non-installation of flow meter at the
HSIIDC freshwater supply line is incorrect. The Answering
Respondent has duly installed a water flow meter at the relevant
location, and the same is operational. Geotagged photographs of the
installed meter and corresponding HSIIDC water bills were enclosed
with the reply to the SCN and are available for inspection. Hence, the
continued mention of this point in the report is factually erroneous

and baseless.

That regarding the allegation of actual production being higher than
consented production, it is respectfully submitted that the Answering

Respondent had acquired the plant from M/s Mantra Overseas along
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with their existing valid Consent to Operate ("CTO"). The CTO was
transferred to the Respondent without amendment, and the
application for CTO expansion reflecting the actual and proposed
production capacities is already under consideration by the Board.

Hence, there is no suppression or violation in this regard.

That the low BOD value at the PETP inlet was misconstrued by the
inspecting team as a case of dilution. The Respondent clarifies that its
processes involve multiple washing and bleaching steps which
naturally result in lower BOD levels prior to effluent entering the
PETP. Additionally, the PETP is equipped with an Equalization Tank
of adequate capacity that homogenizes the trade effluent and further
reduces concentration without any dilution. Therefore, the claim of

dilution is presumptive, unsubstantiated, and technically flawed.

That as regards the observation of non-compliance with prescribed
norms for TDS (7581 mg/L) and FDS (5708 mg/L), the Respondent
submits that the accuracy and procedural validity of the inspection
sampling are disputed. The Board did not share the sampling
methodology or laboratory test reports with the Respondent either at
the time of inspection or before issuance of the SCN, raising serious
concerns regarding transparency and procedural due process. In
contrast, third-party NABL-accredited laboratory reports submitted
by the Respondent confirm that treated effluent is within the

prescribed norms. These were annexed with the SCN reply.

That the observation that freshwater consumption exceeded effluent

generation, allegedly indicating bypass of untreated effluent, is
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erroneous. The Respondent operates state-of-the-art low-liquor-ratio
dyeing machines that consume less water while maintaining optimal
dyeing quality. The average recorded freshwater consumption is
28.76 KL/MT, and the effluent generation is 27.27 KL/MT, which
demonstrates  consistent compliance. Detailed month-wise
consumption and effluent data sheets were submitted with the SCN

reply and are available for verification.

That the Report’s implication that dilution was taking place at the
PETP inlet is wholly baseless. As per the Joint Committee’s own
inspection, no infrastructure for such dilution was found during the
visit. The allegation is speculative and contrary to physical findings.
Moreover, the logbooks reflecting water usage and effluent

characteristics were maintained and made available during inspection.

That with respect to the alleged increase in TDS at the PETP outlet
compared to inlet, the Respondent states that the fluctuation in TDS
values may occur due to specific chemical reactions during effluent
treatment. However, the alleged increase is not supported by any
confirmatory testing or replicated sample analysis. The allegation of
unregulated chemical dosing is again presumptive, and the PETP
chemical consumption data along with dosing records were submitted

with the SCN reply.

That the Respondent maintains an updated Effluent Treatment Plant
logbook which includes daily dosing data, flow readings, and inlet-
outlet parameters. A copy of the logbook was annexed to the SCN

reply. The Joint Committee’s inference that the records are not
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properly maintained is refuted and unsupported by any specific

deficiency noted during inspection.

That the SCN reply also highlights procedural lapses, such as the
unexplained delay between inspection and issuance of the SCN, lack
of transparency in sampling, and denial of opportunity for
independent verification—amounting to violation of the principles of
natural justice. Further, the renewal of CTO on 02.08.2024 reflects
that the unit was considered compliant by the HSPCB post-inspection,

contradicting the conclusions of the Joint Committee.

That the Reply also recorded the compliance status of the Respondent
with CPCB inspections, which are conducted annually and have
consistently found the unit to be in adherence to environmental norms.

This aspect was ignored in the Joint Committee Report.

That without prejudice to the above, the Respondent has implemented
the recommendations of the Board including periodic third-party
monitoring, improved chemical dosing systems, calibration of flow
meters, and meticulous record-keeping. The continued classification
of the unit as "non-complying" despite these actions is arbitrary and

unsupported by any cogent reasoning.

In view of the above, the Answering Respondent most respectfully
submits that the findings of the Joint Committee Report are based on
assumptions and unverified conclusions. The Respondent's detailed
reply to the SCN rebuts every allegation with supporting evidence,
and the same ought to have been given due consideration before

classifying the Respondent as non-compliant. The Answering
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Respondent prays that the said classification be reconsidered in light
of the contents of the SCN reply and that a fair and factual reappraisal

of the compliance status be undertaken.

5. The answering respondent further reserves its right to file additional
pleadings or affidavits, if necessary, in response to any subsequent

developments in the present proceedings.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0O.A. No. 622 of 2024

IN THE MATTER OF:
Varun Gulati ...Applicant
Versus

State of Haryana & Ors. ...Respondents

AFFIDAVIT
I, Vinay Kanodia S/o Sh. N. L. Kanodia, aged about 72 years R/o H
No.- 4A, Block- A2, 9 Raj Narain Marg, Civil Lines, North Delhi-110054,

Delhi, do hereby solemnly affirm and stat as under:

1. That I. am the authorized signatory of Respondent No. 19, M/s
Kanodia Intercontinental Pvt. Ltd., having its office at Plot no 8 and
9, HSIIDC, Barhi, Sonepat 131101, in the aforesaid Original
Application, | am aware of the facts and circumstances of the case in
my official capacity as stated above and hence, entitled to swear this

attidavit.

That the accompanying reply has been drafted by my counsel under

y instructions, and I say that the statements and submissions made

as part and parcel of this Affidavit and the same is not being

reproduced for the sake of brevity.

W/) : I say that the documents / annexure produced along with the reply are

Y true copies of its originals.

For Kanodia Intercontinental Pvt. Ltd.

DEPONENT
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VERIFICATION:

Verified that the contents of the above affidavit are true and correct to the
best of my knowledge, belief and nothing material information has been

concealed therefrom. No part of it is false.

Verified at Ganaur on this 21st day of February, 2025.

for Kanodia Intercontinental Pvt. Ltd.
M\

DEPONENT “¢¢%*

ATTESTED
NOTARY

Ganaur Distt, Sz, =t
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ANNEXVIRE R-1

10
HARYANA STATE POLLUTION CONTROL BOARD .77
Plot No. 1, Sector-15, Part-1I, Sonipat '/ “i'f"’i'k‘-.’
- 0130-2236119, E-mail ID: - hspcbrosr@gmail.com  rnaag
Svul B 68 0o,
pAA £

No. HSPCB/SR/2025/ o€ 7/
To

M/s Kanodia Intercontinental Pvt. Ltd.,
Plot No. 8 AND 9 HSIIDC, BARH|,
District Gannaur, Sonipat, Haryana

Sub:

Dated: < |o! JES)

Show Cause Notice for Closure under section 33-A of Water Act, 1974, prosecution action

under section 43/44 of Water Act, 1974, revocation of consent u/s 27 of the Water
(Prevention & Control of Pollution) Act, 1974 & ul/s 21 (4) of the Air (Prevention and
Control of Pollution) Act, 1981 and imposing environmental compensation as per order

dated 22.12.2021.

Whereas, the unit was inspected on 07.08.2024 by the Joint Team of CPCB and HSPCB in
reference to OA No.622/2024 titled as Varun Gulati Vs State of Haryana & Ors. pending before Hob'ble

NGT. New Delhi and the unit is involved in process of Dyeing having CTO valid upto 30.09.2029.

Whereas, during inspection following deficiencies have been observed which need to be
complied as per condition of CTO granted to the said unit:-
.

1. Unit has not installed flow meter at HSIIDC freshwater supply line.
2. Actual production (4.05 MT/d) is higher than consented production (0.2 MT/d).
2. Effluent characteristics: as per analysis report is as below:-

| Parameter 1 PETP inlet | PETP outlet | Prescribed | Compliance w.r.t norms
' discharge
.' norms
| ——
T TpH 11.9 7.4 6.0-9.0 + BOD at CETP inlet (104 mg/l) is too |
e much lower against typical range of '
Colour BDL 58 - . y?' . .g
i (Hazen) 700- 1000 mg/l, indicating dilution at |
' b e | PETP inlet. i
i EOD (mg/!) 104 10 N Non-Complying (discharge norms
i COD.(mg/) 416 193 1400 and dilution)
1SS "(’}ri'g"‘/l') : 65 138 1500
? TDS (mgfl)y | 4428 | 784 | 2100
FOS(mgll) | 3356 5708 | 2100
o e I B
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\ INTERCONTINENTAL

Date: 07.02.2025

To

The Regional Officer

Haryana State Pollution Control Board (1HSPCB)
Sector-15, Sonipat, Haryana

SUBJECT: REPLY TO SHOW CAUSE NOTICE

Re: HSPCB LETTER NO. HSPCB/SR/2025/2671 DATED
02.01.2025,RECEIVED ON 16.01.2025

Respected Sir,

We, M/s Kanodia Intercontinental Pvt. Ltd., are a reputed and responsible industrial
unit engaged in the business of yarn dying and processing. Our company is committed
to sustainability, environmental compliance, and adherence to all applicable legal
norms. We operate our facility with state-of-the-art effluent treatment technologies,
ensuring complete compliance with all prescribed environmental norms for this purposc
we have installed latest technology dyeing machines with a low liquor ratio which
operates cfficiently consumes less water.

This reply is being submitted in response to the Show Cause Notice dated 02.01.2025
(in short *Notice™) issued under Section 33-A, 27, and 43/44 of the Water (Prevention
and Control of Pollution) Act, 1974, The Notice alleges non-compliance regarding
effluent dilution, BOD values at the Primary Eftfluent Treatment Plant (PETP) inlet, and
total dissolved solids (TDS) variation at outlet points. However, the allegations in the
Notice are based on incorrect assumptions, and we submit this reply along with
documentary evidence proving our compliance.

RESPONSE TO ALLEGATIONS
[ Unit has not installed flow meter at HSIIDC freshwater supply line:

We have duly installed water flow meters on the HSIIDC fresh water supply line,
and we regularly monitor our freshwater intake. The relevant geotagged pictures
of the installed flow meters and HSIDC water bills are attached as
ANNEXURE-1.
Kanodia Intercontinental Pvt Ltd Regd Office Plot No 42 Sec 53 Pnase V, HSIIDC Industnal Area, Kundii, Sonpa
PlotNo 8 &9 Phase-| Tel - +91-11-41709732, 41709733 Fax +91-11-26385754
HSIIDC Inds Estate, Barhi Emal kanodahosien V@ grqal com  Web  www kanodiaglobal com
Sonipat-131101 (HR ) CIN U17200HR2015PTC055239

[, Maryana
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2. Actual production (4.05 MT/d) is higher than consented production (0.2
MT/d):

At the time of acquiring the plant from M/s Mantra Overseas, their existing CTO
was transferred to us without any amendments. We have since applied for CTO
expansion with actual and forecasted production capacity, which is currently
under consideration. The relevant documents evidencing the same are attached
as ANNEXURE-2.

3. Effluent characteristics: as per analysis report:

At the outset it is stated that the sampling and testing conducted by the Board
officials were not shared with us at any stage, raising concerns regarding
procedural lapses in the analysis. The correctness and authenticity of the test
results are, therefore, in question. The specific responses to the allegations raised
are as follows:

a. Allegation regarding low BOD at PETP inlet and incorrect assumption of

‘dilution’ to be the reason behind it.

o The typical range of 700-1000 BOD mg/L applies to concentrated effluent
from scouring, dyeing, and printing. However, our processes involve
multiple rounds of washing and bleaching, leading to a diluted effluent
before it enters the PETP. This results in naturally lower BOD levels in
the inlet.

o Our unit has provided an Equalization Tank of adequate capacity at the
PETP inlet. This tank ensures uniform mixing of trade effluent from
differerit processing streams, naturally lowering the BOD values at the
inlet without requiring any additional dilution.

b. Treated effluent was found non-complying w.r.t. prescribed discharge norms
for TDS 7581 mg/l (against norm of 2100 mg/1)
o We strongly dispute the correctness of these findings as the TDS of the
inlet and outlet showing conflicting results is scientifically infeasible.
o While BOD is observed to be lower, TDS is shown as higher in the
same sample, which contradicts natural treatment principles.
We regularly monitor our outlet discharge through both in-house and
third-party NABL-accredited laboratories, and the test reports do not
reflect the alleged anomalies. Copies of these reports are attached as

ANNEXURE-3.

c. Treated effluent was found non-complying w.r.t. prescribed discharge norms
for FDS-5708 mg/l (against norm of 2100 mg/1)

o In this regard it is submitted that we have installed the proper and
adequate effluent treatment plant and achieving all the prescribed
standard as per analyses reports of trade effluent analysed from the
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HSPCB Laboratory and NABL accredited/ EPA recognized laboratories
before and after the inspection conducted by joint tcam which are well
within the prescribed standards including for FDS parameter based upon
which Consent has been granted to our unit by HSPCB, copy of which
are enclosed herewith for reference as ANNEXURE-4. A copy of the test
report issued by the department at the time of renewal, showing discharge
to be within norms is enclose herewith as ANNEXURE -5.

Specific freshwater consumption (34.78 KL/MT) was higher than the
specific effluent generation (17.66 KL/MT) which indicates by-pass of
untreated effluent by the unit:

Actual specific fresh, water consumption (34. 78 KL/MT) is much lower
than the standard value for fresh water consumption (approx. 50 KL/MT).

In response to the above two allegations, it is stated that we utilize the latest
technology dyeing machines with a low liquor ratio, which significantly
reduces freshwater consumption. Our recorded freshwater consumption averages
28.76 KL/MT, while effluent generation is 27.27 KL/MT. Month-wise complied
data sheets proving our compliance are attached as ANNEXURE-6.

. Allegation of Dilution with Freshwater at PETP Inlet:

There is no provision for dilution of effluent with freshwater at our premises.
The inspection team itself did not find any such provision during their visit,
making the allegations baseless. The Notice appears to be issued on mere
assumptions rather than factual findings.

Provision of ETP Logbook and Chemical Dosing Records:

We maintain an updated Effluent Treatment Plant (ETP) logbook, containing
details of daily chemical dosing and records of inlet and outlet water parameters.
Tie Joghopk,isencloss 48" ANNEX URE-7foj 500 prisal o L7 U 500

T

OBJECTIONS TO THE SHOW CAUSE NOTICE

Lack of Evidence Supporting Allegations

The Notice is based on an assumption of non-compliance rather than tangible
evidence. The inspection team found no provision for dilution, and no scientific
justification has been provided for the alleged non-compliance.

Procedural Lapses in Issuing the Notice

o Section 27 of the Water Act, 1974 states that Consent to Operate (CTO)
cannot be granted to non-compliant units. Since our CTO was renewed

14
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on 02.08.2024, the allegations of non-compliance appear inconsistent
with our approved status.

o The Notice was issued in January 2025, months after the inspection in
August 2024, making the timing of its issuance questionable.

o No opportunity has been given to us to conduct an independent
verification before raising allegations, violating principles of natural
justice.

(¥ )

. Absence of Proper Sampling Protocols

The sampling and testing data cited in the Notice are disputed based on the
following grounds:

o The test results indicating high TDS levels are practically impossible
based on scientific reasoning.

o No accredited laboratory reports were provided to us, denying us the
opportunity to verify the accuracy of the findings.

o The Environment (Protection) Act, 1986, mandates that sampling
procedures be transparent and shared with affected industries, which was
not followed in this case.

4. Water Consumption Data does not reflect usage of freshwater for dilution:
o Upon reviewing our logbooks and recorded water consumption data, it is
evident that our unit has consistently operated within the prescribed
freshwater consumption limits. We respectfully submit that the allegation
of dilution appears to be based on an assumption that extra freshwater was

added to the effluent.

o However, since our total freshwater usage remains well within the
approved limits, the possibility of dilution simply does not arise. Dilution,
by its nature, requires an excess influx of fresh water, which is not
reflected in our records. We sincerely believe that our Effluent Treatment
Plant (ETP) is functioning effectively, ensuring compliance through
efficient treatment processes rather than any form of dilution.

o Inlight of this, we request a reconsideration of this observation, as it may
not accurately reflect our operational reality.

5. Annual inspections by the Central Pollution Control Board (CPCB)

o Furthermore, our unit undergoes annual inspections by the CPCB, in
which we have consistently been found compliant with all environmental
norms. These inspections reaffirm that our ETP functions efficiently,
effluent discharge remains within permissible limits, and no dilution of
effluent with freshwater occurs. The past records of these inspections
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further validate our adherence to pollution control measures and negate
the allegations raised in the show cause notice,

COMPLIANCE WITH RECOMMENDATIONS

Without prejudice to the above and to our rights and legal remedies available under the
law, we have ensured full compliance with all recommendations issued by the Board.
The following actions have been undertaken:

« Regular monitoring of effluent discharge and submission of test reports from
NABL-accredited laboratories.

« Implementation of improved chemical dosing techniques in the PETP to enhance
treatment efficiency.

« Periodic maintenance and calibration of flow meters to ensure accurate
measurement of water consumption.

« Documentation and record-keeping of all environmental parameters in
compliance with regulatory norms.

Our compliance with the recommendations and our response to the allegations should
not be construed as an admission of any non-compliance or wrongdoing.

PRAYER
In light of the above, we request:

1. Withdrawal of the Notice, as the allegations are unsubstantiated and based on
incorrect assumptions.

2. Acknowledgment of our compliance, supported by the provided documentary
evidence.

3. A fair and independent re-inspection, if deemed necessary, with third-party
verification to resolve any discrepancies.

We remain committed to environmental compliance and look forward to a fair and just
resolution.

Thanking you.

For Kanodia Intercontinental Pvt. Ltd.
For Kanodia Intercontinental Pvt. LIp Sﬁ/

(Authorized Signatoqe‘j‘th-s‘“g-

16
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Enclosures:

1.

SN

Geotagged photographs of installed flow meters and HSIIDC water bills
(Annexure-1)

CTO transfer and expansion application documents (Annexure-2)
NABL-accredited third-party lab test reports (Annexure-3)

Test Report Issued by HSPCB (Annexure-4 & 5)

Month-wise freshwater consumption and effluent generation data sheets
(Annexure-6)

ETP logbook with chemical dosing records (Annexure-7)
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HSING Industrial Estate, , Barhi, District: Barhi, 131101
Phono: +91-130-2474756 Fox; 181
E-mall: estate barhighslide org.in visit us at : ml|1'.Hmvmr.1mlldcoaown,org.ln CIN:U29199HIR19675GC034545

Water '{ Sewerage Bl" Bill Date: 1311072024 Dua Date: 28/10/2024

Bill Amount; Amount payable after
Allottee Name.: VINAY KANODIA SON SH N | KANODIA

20

due Date: - 4902
{Amount in rupees)

Plot
l]J\IrﬂQ'-"J Bill Number District Eslale Clustor Phase [Sector [Plot No Size(sqm)
0,
490783 |5 hiWBS/2024/JULI533910 Sonipat Barhi Industrial Estate |1 [21 |8 1800
Bill Period Meter Reading(Moter - Working) Unit Consumed(KI) Rale Water Charges(a)"
| From To © New old
01/02/2024 31/07/2024 85 24 61 1 3000
Sewerage Charges Water Waste Water WWC on aj [Booster | oo Payable Total Payable Total
Closet{WC)/Urinal (URI) (b) Charges (WWC)(j)  [of water f:Ic]:m :um;:t i gfetd(‘}) Am‘;, Before ﬁ]'-;mhafge Amount After
Barawell( enaity mit. H
No. | Rate{Per Month)| Amt. | Unit | Rate | Amt. ((ifany) 5 Charges(d) Any(e) Due Date (9) e gelag)
weg) | 8 15 720 | 427 | 9 | 600 fanh rordtet) (g+h)
Urinal(ii) 8 5 240 0
Total Sewerage Total Waste Water
342 4902
Charges(g) 260 Charges c=(i+ii) 0 ¢ 0 9 ki
important Nole; Nolice in instruction are prinled on reverse. For and on behalf

1 Please Pay the bill onling at www.hsidcesewa.orgn

. Kindiy make timely payments 1o avoid disconnection.

m. Cash payment will not be accepled.

iv. Fal rate charges shall be levied if the meter remains out of order for more than two months.

Authorized Signatory
Report Date: Wed Jan 29 15:05:41

1. Please Pay the bill online al www.hsiidcesewa.org.in
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HSIIDC Industrial Estate, , Barhi, Districl: Barhi, 131101
Phone: +91-130-2474756 Fax: 191~

Jhwww haildeosowa org.in CIN:U291 09HR19675GC034545

21

= ' org.in visit us at ; hitp
Eitiaii shtate hamIGhaide o inyie \;:5 l ; S werage BI" il Dato:  13/10/2024 Due Date:  28/10/2024
ater e g Bill Amount: f'\mot‘l]lﬂlpa'fig‘g?a"“r
—-— due Date:
Allottee Name.:  KANODIA INTERCONTINENTAL PVT LTD it s s
tor [PlotNo [E1!
lil"*que Bill Number District Estale Cluster Phase Sector [Fia Size(sqm)
0.
490784 | - hi/WBS/2024/JUL/53391 1 Sonipat Barhi Industrial Estate | | 21 |9 1800
Bill Period Meter Reading(Meter - Working) Unit Consumed(K) Rate Water Charges(a)*
From To New Old
01/02/2024 | 31/07/2024 81 22 59 11 3000
Sewerage Charges Water Waste Water WWC on a/c |Booster Arrears | Payable Total | ge Payable Total
Closet(WC)Urinal (URI) (b) Charges (WWC)() [of Waiﬂfﬂ:ff;"‘ zumal?ly If Ar’:t (':) Amt. Before | ) Amount After
Borawell(ll en L, i
No. | Rate(Per Month)| Amt. | Unit |Rate | Amt. |(fany) Charges(d) Any(e) Due Date (g) due date(i)
-f
weg | 3 15 270 |413 | 9 | 600 fetbrardred) (g+h)
Urinal(ii) 3 5 90 0
Total Sewerage Total Waste Water
3960 297 4257
Charges(q) 30 | Charges o(isi) " - 9 0
For and on behalf

important Note: Notice in instruction are prinled on reverse.
i Piease Pay the bill onling al www.hsiidcesewa.org.in
. Kindly make timely payments lo avoud disconnection

. Cash paymenl will nol be accepled
v Flal rate charges shall be levied if the meter remains oul of order for more than two months.

Report Date: Wed Jan 29 15:06:46

I, Please Pay the bill online at www.hsiidcesewa.org.in

Authorized Signatory
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Application Form Updated on: 15-01-2025
HARAYANA STATE POLLUTION CONTROL BOARD

_— C-11.SECTOR-6 PANCHKULA 4
—_— Ph.2577870-73 Fax:01722581201-02 i% ‘;‘f;;_'::_-_,
=g -
T o

HSPEE  rrom: Industry ID-13SON353313

M’s. KANODIA INTERCONTINENTAL PVT. LTD.
PLOT NO. 8 AND 9, PHASE-I, HSIIDC BARHI, SONEPAT

To
The Member Secretary,
Haryana State Pollution Control Board,
Panchkula.

Sir,

I/We hereby apply to consent/authorization for the year 03/02/2025 to 30/09/2029 Application
No. 91519116 dated 15-01-2025

1. Consentto /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of
Pollution)Act,1974 as amended

2. Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of
Pollution)Act,1981 as amended

3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manufacturing/processing activities from the premises as per details given below:-

PART A: GENERAL

I.  Name
Designation
Office Address
Telephone/Fax and
Email Address of the applicant

2. (a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
palnning/Haryana Urban Development
authority,whichever applicable.

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

VINAY KANODIA
DIRECTOR

9810-002955,00295-9810
kanodiaintercontinental@gmail.com
KANODIA INTERCONTINENTAL PVT.
LTD.

PLOT NO. 8 AND 9, PHASE-I, HSIIDC
BARHI, SONEPAT

9810-002955
000-00000

HSTIC BARHI

HSHIDC BARHI



h

10,

11.
12,

13‘

Name
Address

Telephone No. ,Fax and

E-mail address

of the officer responsible for the matter connected with Pollution Control and Hazardous WEIISI(::HI?IS.]'{(
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ysal,

S.No. _Numv Designation | Residential | Email Id Mobile Owner Type
ol |Addvess | (Number |
1 VINAY Managing | DELHI kanodiaint 98100029 | DIRECTO
KANODIA | Director ercontinen | 55 R
tal@gmail.
Com e — -
If registered as a small-scale industrial 0608000439, 01/01/2008
unit,give Number and Date of registraion.
Gross Capital Investment of the unit without 2272.0
depreciation till the date of application(cost
of building.land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(In
Lakhs)).
If the site is located near river bank/other water bodies; indicate the name and distance of the water body.
Sr. No. ]Surrounding of site ’Distance(in meters) Description
NIL
Does the location satisfy the requirements
under relevant Central/State Government
notifications on ecologically fragile area
etc., if so give details.
If the site is situated in notified industrial
estate:
(a) Whether effluent collection,treatment
and disposal system has been provided by YES / HSIIDC BARHI, SONIPAT
the authority;
YES
(b) will the applicant utilize the system,if
provided; ETP & APCM
(c¢) if not provided, details of proposed
arrangement for the treatment of effluent.
Total Plot Area,Built up Area and Area Total Plot Area : 3600
available for the use of treated sewage/trade Built-up Area : 4500
effluent.
Month and year of proposed commissioning 15/07/2019
of the unit.
Number of workers and office staff. 87
(a) Do you have a residential colony within :
the Premises in respect of which the present YES
application is made?
87

(b)If yes,please state population staying

(c)indicates its location and distance with

reference to plant site.

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).




No.

Sr. |Name of the Product

produced/to be produced

Metric
) Ton n_e_sf Day

DYED
ks

Name of the By-Products

3021

Installed
Production
Capacity

Licensed
production
capaeity

8 8

Quantity of Products produced/to be produced.

24

Avg. Actual
Production

Quantity of By-Products produced/to be produced.

Average
Actual
production for
which the
consent is
sought |

8

No. |produced/to be produced SN——
Licensed Installed Avg. Actual Average
production Production Production Actual )
capacity Capacity production for

which the
consent is
sought

1 |NA Metric 0 0 0 0

Tonnes/Day I
14.  List of raw-material and process of Chemicals with Annual consumbtion corresponding to above stated
Production Figures, in tones/month or numbers/month.
S.No. |Name of the Raw- Quantity of the Raw- Unit
material/Chemicals used/to | material/Chemicals
be used used/being used
1 COTTON AND 6 Metric Tonnes/Day
POLYSTER YARN
2 CHEMICAL AND DYES |2 Metric Tonnes/Day
15.  Description of Process of manufacture for

each products showing input/output, quality

and quantity of solid, liquid and gaseous
wastes,if any, forms each unit process.(to be

supported by flow sheet and material
balance).

PART B: WASTE WATER ASPECTS (FOR WATER OF

NOT APPLICABLE,

HSIIDC BARHI, SONIPAT

CONSENT) IF NOT APPLICABLE, WRITE

16.  Water consumption for different uses (m3/day).
Sr. No. |Water Consumed L1 T [ Quantity(KLD)
1 Cooling 1.0
2 Process and wash R __:Sgcfomm
3 Sanitation/Domestic/Horticulture 4.5
17.

Source of water supply, Name of authority granting permission if

applicable and quality permitted.
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Source Name

25

Quantity (KL.D)

Sr. |Source Type
No. [

I 1 Huda/HSIIDC Supply HSIIDC i | 35855 -

18. Water Treatment Details -

Sr. Use Effluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status
1 Trade Effluent 350.0 Yes ETP

|2 Domestic Effluent | 4.5 Not Required Sewer

19. Waste Water Discharge/Dosposal Details :

S.No [Type of Effluent |Maximum Effluent to be Effluent Mode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of ¢ Quantity (KLD)
Effluent(KLD)

1 Trade Effluent | 350.0 0.0 350.0 Public Sewer

2 Domestic 4.5 0.0 4.5 Public Sewer

Effluent

20.

eported for disposal on the land or into stream/river).
Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State

Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents.

Quality of untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry.Total dissolved solids to be

Sr | Type of |Paramete | Conc. of Pollutant Unit Date of report |Report Name of
. |Effluent |[rs analysis [Laborato
N no. ry
0.
Untreated | Treated
1 | Trade pH 0 0 mgl/l 15/01/2025 000 NA
Effluent
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
APPLICABLE.
21.  Fuel Consumption :
Fuel Daily Unit Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day)
BIOMAS | 8 Metric
S Tonnes/Day
]EAS 1500 Kg/Day

22.  Details of Stack



23.

24,

3023 e

Stacks Numbers & I —
Stack Attached to: COMMON STACK ATTACHED TO BIOMASS FIRED 6 TPH

e — BOILER AND GAS FIRED 3 TPH BOILER , I —
Fuel type: BIOMASS, GAS | - PP——
Fuel Quantity: 8, 1.5, _ o _ N— WP ST,
Material for MS |

construction of Stack: . B —

Shape Round ,
(Round/Rectangle): —

Height above ground 30,
level(in metres): ‘ —

Diameters/Size in 0.6,
meters

Gas quantity Nm”3/hr: |0,

Gas Temperature 'C: |0,

Exit velocity of 0,
Tones/sec:
Details of DG Set:
Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether )
No. |in(KVA) used/to be used (in provided/to be canopy/acoustic
Lts./day) _ | provided above roof  |enclosure provided/ to
level(in mts.) be provided(please
define clearly)
1 1500 80 5 Yes
2 | 500 80 5 Yes
Do you have an adequate facility of : YES

collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and
industry/process specific pollutants stack wise.

Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. |Stack Parameters Result Units

No.

1 | COMMON STACK | SPM 0 mg/Nm3
ATTACHED TO

BIOMASS FIRED 6
TPH BOILER AND
GAS FIRED 3 TPH

BOILER

Process Emission quality parameter details:



18,

'\I] Process Parameters

;\'ﬂ!' J'r
» |

11 | CHIMNEY/STA [ Patliculate
| |CK | Matter (PM)

Détnite of Process Emission:

|
i
Jl‘n!r enfed
{
|
|
{
]
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!
{Cone. of pollutants

0

[inits

Ireated

0 me/Nm3

Nt No, Source of Name of the [ Details of Height of Stack provided/to |W Pte‘t!wr
: Generation  emissions(i.e (APCD be provided for discharge of [emission
ol process SOXNOVAci provided/to [ process emissions(in mts).. wn:npl‘ing
'Emissions d Mist/any  be provided facilities
other), to control provided or
process not
4 emissions. | .
Above Above Roof
Ground Level
— —— Level S S
1 CHIMNEY/ | BOILER | [Cyclone | 30 20 Yes
STACK Separalor,
Waler
Scrubber]
PART E: ADDITIONAL INFORMATION
(1) Do you have any proposals to upgrade NO
the present system for treatment and
disposal of effluent/emission and hazardous
waste,
(b) If ves give details with time-schedule for
the implementation and approx. expenditure
to be incurred on 1t
Capital and Recurring (Operations and NA

30.

33,

Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition etc.

To which the pollution Control equipment
separate meters for recording consumption
of electnic energy are installed?

Which of the pollution Control items are
connected 1o Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

Name, quantity and method of disposal non-
hazardous solid waste generated separately
from the process of manufacture and waste
treatment(give details of area/ capacity
available in applicants lund).

Hazardous chemicals are defined under the
Manufacture, Storage and lmpornt of
Hazardous Chemicals, Rules 1989,

(a) List of Hazardous Chemicals
stores(imported and indigenous),

(b) Details of isolated slorage.

(¢) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

APCM AND ETP INSTALLED

ACOUSTIC ENCLOSURE PROVIDED

NA

NA

27
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34, Briel details of tree plantation/ green belt GREEN BELT PROVIDED

development within applicant's premises.
35.  Information of schemes for waste : NA
minimization, source recovery and recyceling
implemented and to be implemented,
separately.
36.  Any other additional information that the : NA
applicant desires to give.
37, 1/We furthur declares that the information furnished above is correct (o the best of my/our knowledge.

38.  1/We hereby submit that I am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw—malcrials,.prnducls, process of maanac}urc &
treatment and/or disposal of emissions, hazardous waste ele. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of fresh consent/ authorization, no change shall be
made.

39. 1/We undertakes to furnish any other information within 1 month of its being called by the
Board/Committee.

40. 1/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.

41, 1/We deposit Rs.......... (....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.
Sr. Fee For Bank Name |Branch DD Date Amount(in
No. No./Cheque Rs.)
No.
42. Declaration about awareness of the prescribed standards :-
a.) That | am aware of the provisions of the Water Act, 1974, Air Yours faithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature
Rules, 1986. Name VINAY KANODIA

Designation DIRECTOR

b.) That we shall comply with all the provisions of Water Act, 1974,

Air Act, 1981 & Hazaradous Waste Management Rules, 2003 and
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

¢.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTS ENCLOSED:

1. Annual Return under HWTM Rules for the previous year.

2. Environment Statement of the previous year for large and medium scale Industries / Projects.

3. Report of Tehsildar regarding Kisam of land through Deputy Commissioner for areas covered under Aravali
Notification, if applicable. In case the land falls in the industrial estate/area and HUDA sectors, the report of Regional
Officer will be taken regarding applicability of Aravali Notification.

4. Detail of Effluent Treatment Plant / Sewage treatment Plant, Air Pollution Control Devices / HWM, as
applicable.

5. Manufacturing process and process Flow Chart.

6. Fard Jamabandi or Intkal, whichever is applicable / Allotment letter in case of Industrial area.
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7. Copy of agreement with Hazardous waste TSDI/Authorized recycler and shall check the documents during his
field mspection. (in case unit covered under HWM Rules)

8. Any other document 2

9. Any other document |

10. C.A. Certificate regarding capital investment cost w.r.L. land building, plant and machinery of the proposed
project. _

1. Latest analysis reports for effluent! Air emissions Noise level of DG sets (required at the time of regular

consent to operate & renewal of consent to operate).

** This is System Generated Form Signature not Required **
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= HARYANA STATE POLLUTION CONTROL S
S BOARD | 2]
= Star Complex, Opp. General Hospital, De]ln Road,
iPLas Sonepat Ph. 0130-22361 19(0) Email:-
hspebrosr@gmail.com

K-mail: hspeh@hry.nic.in

No. HSPCB/Consent/ : 313101724SONCTO71728423 Dated:02/08/2024

To.
M/s ‘KANODIA INTERCONTINENTAL PVT. LTD.
PLOT NO. 8 AND 9 HSIIDC, BARHI, SONEPAT

Subject: Grant of consent to operate to M/s KANODIA INTERCONTINENTAL PVT. LTD..

Please refer to your application no. 71728423 received on dated 2024-06-27 in
regional office Sonipat. With reference to your above application for consent to operate.M/s
K ANODIA INTERCONTINENTAL PVT. LTD. is here by granted consent as per following
specification/Terms and conditions.

Consent Under BOTH
Period of consent 01/10/2024 - 30/09/2029
Industry Type Yarn / Textile processing involving any effluent/emission generating

processes including bleaching, dyeing, printing and colouring
Category RED

Investment(In Lakh) 766.0

Total Land Area(Sq.| 2812.0

meter)

Total Builtup Area(Sq.| 1880.0

meler)

Quantity of effluent

1. Trade 70.0 KL/Day

2. Domestic 1.6 KI./Day

Number of outlets 2.0

Mode of discharge .

1. Domestic T Into HSHIDC sewer leading to CETP
2. Trade I Into HSIIDC sewer after treatment leading to CETP
Domestic Effluent Parameters

1. NA |
| Trade Effluent Parameters

1. BOD 500 mg/l ____ i

2. COD 1400 mg/l N

3.TSS 1500 mg/l

4, 0&G 15 mg/l

5.pH 6.0-9.0

6. Colour 120 P.CL




8. Sulphide (as S)

7. Total Dissolved
Solids, Inorganic (TDS)

2100 mg/l

20mg/l

Ratio (SAR)

9. Sodium Absorption |26

10.

Nitrogen (as

Ammonical
N)

50 mg/l

11.
Compounds
C6HSOH)

Phenolic
(as

1.0 mg/l

12. Total Chromium as | 2.0 mg/l
(Cr)

Number of stacks 1

Height of stack :

1. Stack attached to|30 meters
boiler

Emission parameters

1. SPM 80 mg/m3
2.S0X 50 mg/m3
3.NOX 50 mg/m3
Product Details

1. DYED YARN IO.Z Metric Tonnes/day
Capacity of boiler

1. Steam boiler ‘ 6.0 Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Biomass

l8.0 Ton/day

Raw Material Details

COTTON YARN

0.2 Metric Tonnes/Day

CHEMICAL DYES

0.08 Metric Tonnes/Day

31

Regional Officer, Sonipat
Haryana State Pollution Control Board.
Terms and conditions

. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part, The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.
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4. Necessary Tee as preseribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application,

5. 1f due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
cquipment cither in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.

11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

17, Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.

I8. The industrial/non industrial sector projects shall develop green belt (as applicable) in its
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/dircctions of

32
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MOEF/CPCB/SPCB/NGT/ any court of law.
19. The unit shall develop paved or hard surfaced approa
the storage site, if it is at different place) from the nearest

ch road to the site of unit (including
public road for transportation of raw

material/final product.
Specific Conditions :

1. That the unit will obtained Authorization under HOWM Rules 2016 with if] 30 .days,
2. That the unit shall apply for renewal of CTO before 90 days of expiry of this C ro.
3. That the Unit will run ETP / APCM regularly and maintained log books properly . _
4. That the unit shall keep all the parameters within the prescribed limits and shall comply with
all the Norms and Rules as prescribed in the Act

5. That the unit will provide inter locking arrangement of DG set with ETP/APCM and shall
have adequate D.G. set to ensure regular and effective running of pollution control devices.

6. That unit will comply the industry specific standards as applicable and notified under E(P)
Act from time to time.

7. That the unit will not add any air polluting process/ machinery and also not add any process
which increases the water pollution load.

8. That unit will comply with the directions of CPCCB/HSPCB/CAQM /Hon’ble NGT and any
other authority / Court issued from time to time .

9. That the unit will install PTZ Camera with electromagnetic flow meter on all the points of
reuse and recycle and connect them with the servers of HSPCB and CPCB as applicable.

10. That the unit will not use the area specified for green belt in layout plan for any other
purpose .

I1. That the unit will comply with the CAQM direction issued vide No. 65 & amended till
date, HSPCB direction vide order dated 21.07.2022 regarding standard list of approved fuels in
NCR and direction No. 76 dt. 29.09.2023 of CAQM regarding installation of retro-fitment of
duel fuel/ECDs and fitment of RECDs certified by the authorized agencies on DG sets more
than 19 kW.

12. That CTO so granted is without prejudice to the action taken for prosecution in respect of
past violation committed by the unit and CTO so granted will have no effect on the prosecution
case filed by the Board against such units for past violation in the Court under the relevant
provisions of the Water Act, 1974 and/or Air Act, 1981.

13. That unit will deposit the Environmental Compensation as applicable and levied by HSPCB
at any stage for the violations made by the unit even in past times.

14. That CTO so granted shall become invalid in casc of violation of any of the above / any law
of the land. PARDEE ?L?{E?é‘é'p‘ﬁﬂi‘ff"
Date: 2024.08.02
P SlNGH 16:24:05 +05'30"
Regional Officer, Sonipat
Haryana State Pollution Control Board.,
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Annexure-XI

: . t
Format of the application for auto renewal of the consent to operate under Water Act,

1974 / Air Act, 1981, S

To
The Member Secretary,
Haryana State Pollution Control Board, C-11, Sector 6, panchkula,

. . i 24
Sub: Application for auto-renewal of the consent to operate for the period 01/10/20
to 30/09/2029 under Water Act, 1974 / Air Act, 1981.
Sir

L

the consent to operate under Water Act, 1974/

It is submitted that we had been granted
spcB/Consent/ :

Air Act, 1981 upto 30/09/2024 by the Board vide letter No. H val of the
313101719SONCT06953140 Now we are submitting our application for auto renewal 0
consent to operate under Water Act, 1974 / Air Act, 1981 for the period 0.1/10/2024 to
30/09/2029, along with the prescribed consent fees for the same and with the following
declaration and undertaking as per policy of your Board :-

1974 / Air Act, 1981 upto

1. That we have valid consent to operate under Water Act, .
copies of which are enclosed

30/09/2024 issued by HSPCB vide above referred letters,
herewith.

2. That the present details of the manufacturing process and other informations /dgta of our
unit are same as submitted / provided by the Board earlier with original application for
obtaining previous Consent to operate referred above and therefore the same may be
considered for present application for renewal of consent to operate for further period
w.e.f. 01/10/2024 to 30/09/20289.

3. That the capital investment cost on land, building, plant and machinery of our industry/
project without charging depreciation and with upto date additions as on 31/03/2023 is
Rs. 766 lacs and the consent fees has been deposited according to the said capital
investment cost of our unit. We undertake to deposit the balance consent fees if any
found due at any stage due to increase in the investment cost on Land, Building, Plant
and Machinery of our unit at any later stage.

4. That we are complying with the conditions of previous consent to operate granted to our
unit by the Board valid upto 30/09/2024 and also complying with all the standards /
norms prescribed under EP Rules, 1986 for discharge of environmental pollutants, by
operating our pollution control devices regularly and effectively.

5. That there will be no change In the raw material, process, products, quantity of effluent,
source of air emissions, technology of pollution control measures and increase in
production or pollution load and will remain same as submitted in the previous application
for consent to operate.

6. That we shall keep on operating and maintaining our pollution control measures / devices
regularly and effectively and will maintain and keep all the parameters within standards /
norms prescribed under EP Rules, 1986.

7. That we are submitting herewith the copy of the latest inspection report and analysis
report of effluent/ air emissions/ nolse conducted by the Board's officers alongwith copy of
fresh analysis reports of effluent/ air emissions/ noise analyzed from Board's laboratory/
recognized laboratory, showing the compliance of prescribed standards.

8. We undertake to comply with all the conditions of

renewal of
Imposed by the Board if any. R e
FirKanodia Intercontinenial i L)
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\ (‘;} 5
9. That we shall comply with all the relevant provisions of water Act, 1974 and Air Act, e

10.We undertake that auto renewal of consent to operate vill not prevent the Board for
hed stancarcs

taking coercive action against us if our unit fails to comply with the prescri
or conditions of consent granted during auto renewal of the same.
. ' ‘
11.The undertaking has the approval of the Board of Directors/ Partner/Oner o U.m ched
industry/project and copy of the resolution of the Board/ Power of Attorney is attacne
herewith.

It is therefore requested that the consent to operate under Water Act, 1974/ Air Act, 1981 may
kindly be renewed further for another period w.e.f. 01/10/2024 to 30/09/2023.

Dated: 27/06/2024
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@ AT HARYANA STATE POLLUTION CONTROL “_\_
W < BOARD oL
& 0D Star Complex, Opp. General Hospital, e
Delhi Road, Sonepat Ph, 0130-2236119(0)

Eemall: hspeb.pklin sify.com

Noc HSPCIRConsent/ : MITOTTI9SONCTOGY51 140 Dated:19/12/2019

fo
M/S KANODIA INTERCONTINENTAL PVT, LTD.
PLOTNO. 8 AND 9 HSHDC, BARIHI, SONEPAT

Subject: Grant of consent to operate to M/s KANODIA INTERCONTINENTAL PVT. LTD..
Please refer to your application no. 6953140 received on dated 2019-09-28 in regional

office Sonipat. With reference 1o your above application for consent to operate,M/s KANODIA

INTERCONTINENTAL PVT. LTD. is here by granted consent as per following

specification/Terms and

conditions.

Consent Under

BOTH

Period of consent

01/1072019 - 30/09/2024

Industry Type

Yurn th.xhleJymcunmg invol\nng any effluent/emission generating
processes including bleaching, dyeing, prmun;, and colouring

meler)

Category RED
Investment(In Lakh) 766.0
Total Land Arca(Sq.[ 2812.0

Total Builtup Area(Sq.
meler)

1880.0

Quantity of efMuent

1. Trade 70.0 KL/Day
2. Domestic 2.0 KL/Day
Number of outlets 2.0

Mode of discharge

1. Domestic Sewer

2. Trade Sewer
Domestic Effluent Parameters

1, NA

Trade Effluent Parameters

1. BOD 500 myp/|

2. COD 1400 mg/l
3. TS5 1500. my/l

Number of stacks

Height of stack

1. Attached to boiler 30 metre
Emission parameters
1. SPM 800 mg/m3
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Product Details

1.Dyedyam
Capacity of boiler

1. Boiler

- ____I_'_!;?Jz!st'!_ifz_'_'}v_ﬁv_s_f_t'_ux _—

](:.{} Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Coal

1.0 Ton/day

2. Diesel

0.160 KL/day

Raw Material Details

Cotton Yam

0.2 Metric Tonnes/Day

Chemical Dyes

0.080 Metric Tonnes/Day

Regional Officer, Sonipat
Haryana State Pollution Control Board.

Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc: shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance

of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date

of expiry of this consent.
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant

alongwith the consent application.

5. 1f due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment cither in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
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any stage during the consent period, the industry shall submit fresh
¢, which may be on any

38

change of process at
consent application alongwith the consent to operate fee, if found du
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilitics etc.

11. The officer/official of the Board shall reserve the right to access for the ins
industry in connection with the various process and the treatment facilitics. The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by

the Board.

pection of the

Specific Conditions :

1. That the unit will submit thie dnalysis report of ETP and APCM provided by the unit within
the period 3 months after operation of unit. _
2. That the unit will operate its APCM and ETP regularly and effectively and will comply with
the provisions of Water Act, 1974 and Air Act, 1981.
3. That the unit will provide separate energy meter, flow meter at the inlet and outlet of ETP.
4. That the unit will provide flow meter at the source of water supply and will maintain the log
book for the same.
5. That the unit will provide energy meter on its APCM.
6. That the unit will maintain the log book of ETP and APCM installed by the unit.
7. That the unit will adopt cleaner technology thereby reducing pollution load of unit.
8. That the unit will not increase its production capacity and will not made any expansion
within existing plant without prior permission of the Board
9. That the unit will made agreement with GEPIL for disposal of hazardous waste generated by
the unit.
10. That the unit will deposit the balance consent fee as per schedule, if any.
11. That the unit will submit the compliance of the conditions of consent to operate granted by
the Board yearly.
12. That your unit will comply with the direction issued by Government of India vide letter no.
10-158/NWR/Court case/NGT/OA No.639/18-215 dated 27.03.20019 to install shallow water
Piezometers/Ground water level and quality monitoring stations by the industries inside the
premises and nearby for periodical monitoring (Pre and post mansoon) of ground quality in
consultation with CGWA.
13. That the unit will apply for consent to operate 90 days earlier before expiry of previous
consent to operate.
14. That the CTO so granted will become invalid in case of violation of any of the condition of
consent to establish and consent to operate.
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15. That the unit will comply with the direction issued by the
HSPCB/CPCB/NGT/MoEFF&CC time to time,

Regional Officer, Sonipat
Haryana State Pollution Control Board,
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== HARYANA STATE POLLUTION CONTROL, g B o

""" BOARD 5’7 g_);:]

OSE Star Compley, Opp. General Hospital, e Sy
Delhi Road, Sonepat Ph. 0130-22361 19(0)

L-mail; hspeb.pkl@sity.com

Nu. HSPCB/Consent/ » 3131 TIISONCTO4560380 Dated:15/12/2017

To.
M/is ]MANTRA OVERSEAS
PLOT NO.© HSIDC, BARHI, SONEPAT

Subject: Grant of consent (0 operate 10 M/s MANTRA QVERSEAS, Y=

Please refer 1o your application no, 4560380 received on dated 2017-11-06 in regional
office Sonipat.With reference 1 your above application for consent 1o operate.M/s MANTRA
OVERSEAS is here by granted consent as per following specification/Terms and conditions.

P
1

; | . N
[Consent Under BOTH -
 Period of consent 01/102017 - 30/09/2022
flmluslry Type Yarn / Textile Processing involving any effluent/emission generating
j___‘__ provesses including bleaching, dveing, [:r[|1tir15£nli colom'inu.__
| . - I
qutcgor_\ | RED
{Inyestment(In Lakh) | 138.0
|
Total Land A rc:l(Sq.! 1012.0 |
mefer) |
[ Tota! Builtup Arca(Sq.’ 800.0
lmeter) i
e
’Quuuli:} ol effluent
| - i A Sk
I. Trade 70.0 KL/Day
post e ——
2. Domestic 2.0 KL/Day
i1 ——
(Number of outlers 2.0
_ —
Mode ol'discharge
I. Domestic sewer _"“"“——-——-——__.________
2. Trade | ETP -
s ———
!_[}mnustir Effluent Parametery
! 1. NA 1 my/| K

"l'radu Effluent Parameters |

! e _—‘—"——-—-"_‘———~—-'—*—-—-————-—1'
1. BOD 4[30 mg/|

I 2 h____-—-__-—.—-__" 1
[2.cop 1250 mg1l f
f ————— 1 e ———— -----—-—'—"—“‘——-——.._.H____w-»—i
3. TSS OO |

[Number of stacks i 2
I “————*—‘*‘———__—“‘—n—h._“-_‘_‘——'———_q_.____ﬁﬁ—-—___m

[ Height of stack

i _._____.___._,_.____&__--—-__.___m____"..___
1T H stack 30 meters

i1, T S i
]L 2. DG Stack — |3 meters above roof

| Emission pariameters
L. SPM [150 my/m3

k"ﬁ*——*—
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— : = e —
Product Details |
LA AR i = - .

L1 Dyeing of yarn 10.200 Metrie Tonnes day _

 Capavity of boiler

LTI | 600000 Kealores/hr
{ Type of Furnace

1. na ]

Type of Fuel

| 1. Diesel 10.050 KL/day

i_:. Wood | 1.2 Ton/day

|Raw Material Details

\yarn 200 Kg/Day dyes Metric Tonnes/Day

jand colour 80 I{'gz"Da)'
acid 30 Kg/Day

Regional Officer, Sonipat
Haryana State Pollution Control Board,
Terms and conditions

I. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks ete, shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives, Issued at any time and or non compliance
of the terms and conditions of his consent order,

3. The applicant shall make an application for grant of consent at least 90 days before the date
ol expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If'due 1o any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shull after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution,

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000,

8. The industry shall comply all the direction/Rules’Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

41
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10 The ndustry would immediately submit the revised application to the Board in the event of
any change in the taw material in process, mode of treatmentdischarge of effluent, In case of
change of process atany stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities ete.

U1 The officerofficial of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities, The consent to
operate 1s subject 1o review by the Board at any time.

12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

[3. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.

I4. 1f the industry fails to adhere o any of the conditions of this consent o operate order, the
consent Lo operate so granted shall automatically lapse.

I3, If the industry is closed temporarily at its own, they shall inform the Board and obtain

permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by

the Board,
Specific Conditions :

I.Unit will handover waste oil of D.G set only to the Authorized recycler, 2. Unit will run ETP
and APCM regularly and maintained log books properly . 3.That the unit shall keep all the
parameters within the prescribed hmits and shall comply with all the Norms and Rules as
prescribed in the Act 4. That the unit will provide inter locking arrangement of DG set with
ETP'APCM and shall have separate D.G. set to ensure regular and effective running of
pollution control devices. 5.That the unit will not discharge any untreated effluent inside and
outside its premises. 6. That the unit will not add any air polluting process’ machinery and also
not to add any process which increases the water pellution load. 7. That the unit will comply
with all the provisions of Hazardous Waste Rules . 8.That the unit will obtained authorisation
under HOWM rules 2016 with in 30 days . 9. That unit will comply the discharge standards
notified vide Gazette Notification no. G.S.R. 35 (E) dt. 10.10.2016. 10. That unit will submit
remaining fees before 30.09.2020 . 11.That the CTO so granted shall become invalid in case of

siolati i above / any law of the land . rraa—
violation of any of the above / any la e lund Naveen  Zsuwsws
: B bty AH ALY

Gulia 15688 0587

Regional Officer, Sonipat
Huaryana State Pollution Control Board.



DOC No HTH'QF/7.8

M

Anne<turc - 3

3040 |
HTH Laboratories Pot. Ltd.

(Formerly Known as Haryana Test House & Consultancy Services)

Plot No. 50-C, Sector-25 Part-Il, HUDA, PANIPAT-132 103 (HR.)
Contoct : (OFf) 82077-70140, 0160-4067223, (Env.) 84077-70164, (BM) 8£077-70144, (Fozd) B4077-7014
Web Site - wwwhthlabscom, e-moil: hary anatesthousecsQgmail com, testing@ihthizbscom

An ISO 9001:2015, ISO 14001:2015, ISO 45001:2018 Certified Laboratory
TESTREPORT

Issued To: Report No. : HTH/EP/250128014
KANODIA INTERCONTINENTAL PVT. LTD ULR No. ! TC781125100010884F
Plot No- 8 & 9, Phase- I, HSIIDC, Barhi, Sonepat (HR) Party's Ref No. = Nil

Booking Date 1 28/01/2025
Period of Testing - 28/01/2025To 31/01/2025
Reporting Date  : 31/01/2025

Sample Description : Effluent Water Sample (ETP-Inlet)
Type of industry t o Tewtile Industry
Sample type ! Effluent Water Sample (ETP-Inlet)
Date of sampling t NS
Date of receipt of sample I 28/01/2025
Sampie Location + ETP-Inlet
Samiple quantity 2Lt
Purpose of analysis :  Monitoring
Sampling Method :  HTH/EP/SAP-01
Sample collected/ supplied by 1 Sample supplicd by the party

TEST RESULTS
S5.N. Test Parameters Unit Result Test Method
Discipline : Chemical, Group : Pollution & Environment
1 Colour Hzzen 240 IS 3025 (Part 4): 2021
2 pH - 10.35 153025 {Part 11): 2022
3 Suspended Solids mg/L 1180 1S 3025 (Part 17): 2022
4  Chemical O, gen Demand({COD) mg/L 4310 IS 3025 (Part 58): 2023
5  Biochemical Orygen Demand (BOD) 3 Daysat 27°C mg/L 1280 1S 3025 (Part 44): 2023
6  Total Dissolved Solids mg/fL 30500 153025 (Part 16): 2023
7 Fis=d Dissolved Solid (FDS) mg/L 1706.0 APHA 24th edition,2023

***End of Report***

'Sr. ManageX (Ent.)
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(Formerly Known as Haryana Test House & Consultancy Services)

DOC No. HTH/QF/T.B

" 3041 o
';} HTH Laboratories Put. Ltd. (:‘:L.“;:.::_-{ﬁfm

Plot No. 50-C, Sector-25 Part-Il, HUDA, PANIPAT-132 103 (HR))

Contoct : (Off) 84077-70160, 0180-4047223, (Env.) 88077-70144, (BM) 84077-70144, (Food) B4077-70147

Web Site ; i i
¢ e wwwihthlebs.com, e-mail: haryanatesthousecsQgmail.com, testing@hihlobs.com

An IS0 9001:2015, ISO 14001:2015, ISO 45001:2018 Certified Laboratory
TEST REPORT

Issued To: Report Na. : HTH/EP/250128015
KANODIA INTERCONTINENTAL PVT. LTD ULR No. ! 7C781125100010885F
Plot No- 8 & 9, Phase- |, HSIIDC, Barhi, Sonepat (HR) Party's Ref No.  + Nil

Booking Date . 28/01/2025
Period of Testing * 28/01/2025To 31/01/2025
Reporting Date  © 31/01/2025

Sample Description t  Effluent Water Sample (ETP-Outiet)
Type of Industry : Textile Industry
Samiple type :  Effluent Water Sample (ETP-Outlet)
Date of sampling NS
Date of receipt of sample T 28/01/2025
Sample Location :  ETP-Outiet
Sample quantity 2Lt
Purpose of analysis 1 Monitoring
Sampling Method :  HTH/EP/SAP-01
Sample collected/ supplied by ¢ Sample supplied by the party
TEST RESULTS
S.N. Test Parameters Unit Result Standard for Discharge of Test Method

Eff. from Textile Ind.

Discipline : Chemical, Group : Pollution & Environment

1 Colour Hzzen 13.0 - 1S 3025 (Part 4): 2021
2 pH - 7.44 6.0-9.0 1S 3025 (Part 11): 2022
3 Suspended Solids mg/L 700 1500 Max 153025 (Part 17): 2022
4  Chemical Oxyzen Demand{COD) mg/L ©18E0 1400 Max 15 3025 (Part 58): 2023
5 Bigchemical Ovygen Demand (BOD) 3 Days at 27°C mg/L 37.0 500 Max 1S 3025 (Part 43): 2023
6  Total Dissolved Solids mg/L 1665.0 2100 Max IS 2025 {Part 16): 2023
7 Fis-d Dicsolved Solid (FDS) mg/fL 4100 2100 Max APHA 24th edition, 2023
*+*gnd of Report***
/.
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¢, BTA Laboratories Pot. Ltd.

n),ff‘ﬁ'\ (Formerly Known as Haryona Test House & Consultancy Services)
@y Plot No. 50-C, Sector-25 Part-ll, HUDA, PANIPAT-132 103 (HR)

T . Contact 1 (O] §4077-70140, DI30-4047223, (Enwv) 84077-70154, (BM) 84077-70184, (Food) BA077-70147
DOC Ny HTHORTS Web Site: wwwhthlobscom, e-moil: horvanalesthousecs@gmailcom, tasting@hthlabs.com

An ISO 9001:2015, ISO 14001:2015, ISO 45001:2018 Certified Laboratory
TEST REPORT

Report No. 1 HTH/EP/240613007
ULR No. : TC781124100004536F

Party's Ref No.  * Nil

tsseed Too
KANODIA INTERCONTINENTALPVT, LTD
Fiot No- 8 & 8, Phase- |, HSIIDC, Barhi, Sonepat {HR)

Booking Date  * 19/06/2024
Period of Testing * 19/06/2024To 20/06/2024
‘ ‘ Reporting Date  : 20/06/2024

A ]

Ih‘“?k Description * T Effluent Water Sample (ETP-Outlet) J
Typz of Industry T Textile Industry

Semple type 1 Effluent Water Sample (ETP-Outlet)

Date cf sampling i NS

Date of receipt of sample T 19/05/2022

Sampla Location +  ETP-Outlet

Sampls guantity ol

Purpese of analysis 1 Monitoring

Sample collacted/ supplied by :  Sample suppfied by the party

" TEST RESULTS
S.N. Test Paramelers Unit : Result Standard for Trade Eff. Test Method
from Party by HSPCB
Consent Req.

Distlptine : Chemical, Group : Pollution & Environment

1 pH - 172 60-3.0 1S 3025 [Part 11): 2022
2 Total Dissobved Solids m/L 19680 2100 Max, 15 3025 (Part 16): 2023

. *#*End of Report*™**
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FORM J
(See Rule 36)

Report No.:-635
Dated - July 19, 2024

I, hereby, certify that I Narender Hooda as Bo
(3) of section 53 of W

10™ day of July,
Kanodia Intercont

ard Analyst, duly appointed under sub section
Pollution) Act, 1974(6 of 1974) received on the
AEE, a sample of liquid trade effluent of M/s
9, Phase-I, HSIIDC, Industrial Estate, Barhi,
Outlet of ETP for analysis. The Sample was in a

ater (Prevention ang control of
2024 from Sh, Ravinder Yadav,
inental pyt, Ltd., Plot No.-8 &
Sonipat, collected on 09.07.2024 from the Inlet &
condition fit for analysis reported below:-

I further certify that I have analyzed the afore-

mentioned sample on 10/07/2024 to 19/07/2024
and declare the result of analysis to be ag follow:

sr. Parameter Inlet of ETP | Outlet of | Prescribed | Test Method

No. ETP Limits —
1. | pH Value at 25°C 7.64 7.13 6.0-9.0 éslrtig:ggg;}l B (24m
2. Conductivity uS/cm at 25°C 7920 2580 -—-- 'ésm A 22:(3)12% } B (24
3. | Total Suspended Solids mg/I 235 26 1500 2222 n225333; D (24™
4. | B.O.D.(5 Days at 20° C) mag/l 118 19 500 _ és:-t[g " gg;g)—c (24"
5. | Chemical Oxygen Demand mg/l 592 96 1400 gs:::n gggg)-a (24:
6. | Oil & Grease mg/I 154 {Bgt:*=4} 10 Qsmn gg%g}ﬂ' {2:
7. | Total Dissolved Solids mag/I 4360 1420 2100 22;::):332-3? (24

BDL* = Below Detection Limit
DL** = Detection Limit .
celpt was as follow:
f the seals, fastening and container on re
ghet(;?:::ti::do its seals ’found intact in order; slip on the container had the signature of the
on
representative of the industry and the board representative.

Signed this on 19" day of July, 2024 \

1Y
Haryana State Pollution Control Board Laboratory, o ke R
Sector-16 A, Faridabad [yat
To

The Member Secretary, HSPCB, Panchkula/ Regional Office, HSPCB, Sonipat/ M/s Kanodia
Int tinental Pvt. Ltd., Plot No.-8 & 9, Phase-I, HSIIDC, Industrial Estate, Barhi, Sonipat
ntercon . Ltd.,

Dated: |3 \}-|
Endst. No. HSPCB/LAB/F/2024/ Y4 @ - Ny

This test report relate only to the particular sample submitted for testing
s te
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Report No.:-635
Dated - July 19, 2024
I, hereby, certify that I Narender Hooda as Board Analyst, duly appointed under sub section

3044

FORM )

(See Rule 36)

(3) of section 53 of Water (Prevention and control of Pollution) Act, 1974(6 of 1974) received on the
10" day of July, 2024 from Sh, Ravinder Yadav, AEE, a sample of liquid trade effluent of M/s
Kanodia Intercontinental Pvt. Ltd., Plot No.-8 & 9, Phase-I, HSIIDC, Industrial Estate, Barhi,
Sonipat, collected on 09.07.2024 from the Inlet & Outlet of ETP for analysis. The Sample was in a

condition fit for analysis reported below:-
I further certify that I have analyzed the afore-mentioned sample on 10/07/2024 to 19/07/2024

and declare the result of analysis to be as follow:-

Sr. Parameter Inlet of | Outlet or] Prescribed | Test Method J
No. ETP ETP Limits
1. | Colour Pink Almost - ———
Colorless
2. | Odour Bad Almost ——-- masn
Odourless
3. [SAR 29.52 5.78 26 ———-
4. | Sulphide as S mg/I 6.0 ND 1 IS 3025 (Part-29) :1986
(Reaffirmed 2003)
5. | Ammonical Nitrogen as N | 17.64 4,12 50 APHA 4500-N 24" Edition
ma/l 2023
6. | Phenolic Compounds as | 1.24 ND 1 IS 3025 (Part-43) Sec 1-
C:H<0H ma/I 2022
7. | Total Chromium as Cr mg/l | 1.86 ND 2 APHA 3500-Cr (B) (24"
Edition 2023)

The condition of the seals, fastening and container on receipt was as follow:
Container had its seals found Intact In order; slip on the container had the signature of the

representative of the industry and the board representative.

Signed this on 19" day of July, 2024

Haryana State Pollution Control Board Laboratory,

Sector-16 A, Faridabad

To

|
Bo%ﬁaﬁ%:t

The Member Secretary, HSPCB, Panchkula/ Reglonal Office, HSPCB, Sonlpat/ M/s Kanodia

Intercontinental Pvt. Ltd., Plot No.-8 & 9, Phase-I, HSIIDC, Industrial Estate, Barhi, Sonipat

Endst. No. HSPCB/LAB/F/2024/ 24}

Dated: l‘i\?-l'lu’

This test report relate only to the particular sample submitted for testing
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COMPAILED DATA SHEET
BOREWELL DETAIL IN KLD PRODUTION DETAIL IN KG
MONTH | INITIALREADING | FINALREADING | oﬁ:)unr;:gon “"ER&G:T:;RD” AVERAGE PER DAY MER:UG:TEER"DM AVERAGE PER DAY | AVERAGE PRODUCTION | WATER USED IN LTR W‘TE’:TL;SED "
FROM FROM BOREWELL | CONSUMPTION (KLD) WATE?;rD?O"'E“ USED IN PRODUCTION |  T.E DISCHARGE PER DAY PER KG OF PRODUCTION P:g’;ﬁ‘;ﬁ:"
Jul-24 10595.319 12447.57 1852.251 68.602 8.232 60.370 57.351 19%6 30.40 30398
Aug-24 12447.57 14167.605 1720.035 66.155 7.939 58.217 57.040 1951 29.24 29839
Sep-24 14167.605 15770.312 1602.707 64.108 7.693 56.415 57.120 2060 27.35 273%5
Oct-24 15770312 17345.589 1575.277 68.490 8.219 60.271 57,258 2303 26.17 26171
Nov-24 17345.589 19060.226 1714.637 71.443 8.573 62.870 56.870 2071 30.36 30357
Dec-24 19060.226 20888.382 1828.156 70314 8.438 61.876 56.760 2262 27.35 27355
. Jan-25
| rep2s
Mar-25
Apr-25
May-25
TOTAL 89386.62 99679.68 10293.06 409.11 49.09 360.02 342.40 12564.00 17255 172552
AVAERAGE 171551 68.19 8.18 60.00 57.07 2094.00 2875 28759
68.19 KLD/DAY FROM 28.65(FRESH WATER) | 27.27(EFFLUENT) 28.75{PER KG PROD.)
BOREWELL)




ﬁxmﬂ ex huse - ?

@ 3046 e 25
< G
! [\ (Tanweny 9631 )
( Kanodia Intercontinental Pvt. Ltd, Plot No. 8 & 9 Phase-01 Industrial Estate HSIIDC Barhi Sa:m:'pal‘H.:'ryzm.:l-IS:[1’(3?(“‘J J 4
" Inlate Tum Efluent Treatment Plant Record
‘_D;te sl p Chemical Cunsumption ( Kg) Flow Meter Inlate Waler Flow Meter Outlet Water Energy Meter it Inletglr?;m Al QD.:::[;; con
On Off | Feer-ous f.ime H.CL Toly Intital Final Di;'[{gm Intital Final Diffv:{:cg] " Intital Final :.j':: G) FH TDS. PH TDS5. .
(532 [ 35 [ [Z 5761 55 [ 87 |[7ocun|ioo7oi | S7 _|57084 |$i722 | 28 [ ¢4 [Teeieiieq [z ] %
g2l |25 |4 ee| 19 )ie |fo Se L |-5 |SS¥<F SSEFqg g/l (76 7oty |1Jo7ée s[ 5-3-702 ci5ly 71z A (26 |77 21 141 Q
T 2 [ U S | 2 (55337 55799 | 4o |[7e7ee [17918 | 55| sIstu (59251 | 179 | ¢q |leo PETIEA [BE] &
u)) 12|80 J1qiee| (Fo | SO | 4 |1 |8Squq [ Séole | 6/ 170 318 {784 | &€ S7457 | 53335 [#+= 65 12> 15220 i3] Y
Thud—T- - [Sddeel=] —T — | — 1 — | S | — | — 1~ [=1=I-I-1-R
gl j2slatie|1fq 150 | 8o (S| 2 |S€eole |S€séqg | S7 )75 374 |1Fo97) | NSA | S528<5 | 57411 SE ¢y |(2e |76]1 |70 [19F
2/ pAldw|i3d 2 | SU| S || |Séoéq |Séide | &/ lJeqdl |170945# | §& SIqll [s4231 | JR=Z 6% [1u-o 774 65 [19-4
9/ 1o |Giqe|17!5e] 2ee | 55 | 4 1'S{S617c | 5é/90 Zo 170487 [11424s | S8 4777 [Squ 2G¢ AR TR SR %—
af112s |9 1e[19 5] [Se IS I |S€l14e | 5€25) &/ J77eus 13110 % <7 SUL77 | SY 7ol 25 ¢7 Nz-e U527 |13-] ¢
1of1 )25 qlee|i9isv| e | S% | 5 | Z |5€257 |S¢ Tl do 171162 (77158 | €6 Sh 7ol |Ss4qut | ZHY 635 |tu-e |74z | 127 [
wp11gslqlielges| 182 | 35 | 4 \ |SET |S€T¢= | 59 (71757 | 17125 | 5+ SAF | SS 18] 274 2 122391164 155 Q—
“L‘ nlt-'— — —— Q L5 AH S = = == _ %\m;\ A — - = — 6—-"‘- == = o '_'g\.--;_,.lﬁ"”
1201 )25 |40is] 130 2o | B4 | s O] | 56770 |364de | €e 13131517124/ [N §¢ | 55187 55797 | 212 ¢y |loo 764 |70 B3] G
vy aeeinte] 220 | 55 | 4 | 1 |56G4se [S6Uqde | €e  |IqICA |I3[IZS | S#  [S5797 | §562s | ZXA | &5 |1z PRT|ET 17| 4
lisgrseslalie]ifd 180 | 34 | S | 15|56 4qe | S65ST | &/ [71328 177736 | 5 Sfé3° | c5i€] ] 47 oo 1794169 | 184 7
l1401 425 |41 2-|1ee| Zer | T2 | 4 | Z [SGSST |Sééle | S9  |M1IFE | I714uz | ¢ 55381 | 561ZF | Ré¢€ ¢4 120 (52| 7o |15] Q@
Lo e [0 2135%5] 19 | SZ | 5 | TS| 5€éle | Seé7o | Go  [IIauZ| 191560 | 55 | S6127 | 5€i7q | 252 | &S |Iwo p7-H[7w [I7F__ &)
g2 |Ae 1900 20 | T | G | |S6é72 [ S€771 | &€/ {dTSee |I1715S#| S+ Sé779 | S668 7Zq 20 2= 0zl (72 77
Y = | | - | Sdided — = = = T T = =2 Ao e pRRE
1)125 |41 5% Zeo | 54 | ) 155671 [SE€770| 57 WSS 1916139 S€___|3%6e8 |5€4o( | RAT | ¢ [1Z= [7a3[€q [0 &
211725 | qiod1q:ed 22°| F5 |5 | L |s6 796 | SéSSe | éo 131617 |[7] éf2 | S7# S6 7ol | SA4l7] | 230 Z€ (ko Pz 194 &
22/1/25|421e|IVe0| Zew | 54 | 4 | Z |$é550 |S€9/e | 60 [1I167z (71725 | S5 TEAT |S7775 | 2o | €& |1z GET[es 72| &
21/, |4.2e|10er| Do | B4 | 5 | Z |S€qle |SE767| S99 |13172F (111 #55| S+ | S#J35 |57569 | 274 | 66 120 féd o 151
2u/1 128 | Y|\ Rer| B4 | 4 |1 |SE€4€9 | SFeTe | € 157755 | (71861 | S¢ SESCq |[S725Y | 129 o Frsl e [T 00
s/l ige] 7o) 34| 4|15 |576do | S7ode| & |WISHl [191348 | S7 | S2734 | 552 | Au7 | €4 [1Zo [N ¢ 4|82 &
Alag— |- e RLiavel R ong Repuida i, o - By e Ve _ _ — —
L1y ::uohwzj z-w-’ 5o ,; & j cf s7oqs /| S74Y lm U178 (171954 56 |5303F [SS22F | 2o | &7 [lee 724 2= |171] %
24/t os\ted R | @Y | Y SAWY 33 Ue ] ho NSWMTUNQILN | TR TR [TV T| 99 o Ay [\& )
24{:'/” ’l@{n»h&w# Qo | L] T [1g[ Ao [Ta9m |  bL [19%) (VW90 | SR [TRYTHNRB LR %{3 EE’; L.b %al ;: lqi /:
) rmq!%c}I {! ]l ’l | YT N ST 4
A

Operator _ Cho\:‘_r Q h—\.

\.:g:;toa Sign.



3047

N v 50
i - bt
_ : PN Q@ ( Deocrhzn Doy )
Kanodia Intercontinental Pvt. Ltd. Plot No. 8 & 9 Phase-01 Industrial Estate HSIIDC Barhi Sonipat Haryana-131101 o
R e Efluent Treatment Plant Record .
Date Time Chemical Cunsumption { Kg) Flow Meter Inlate Waler Flow Meter Outlet Water 3 Energy Meter ]Suldge ’"lctl?r':’;"' M! (g;:!:;; -
On | off |Feerous| Lime | mer | poly Intital Final Digﬁ';" Intital Final Di"';‘,‘_'[:l U ’ Final J 5::‘: Lot ru J'ms.] it ,ms. o J
= — — %\‘n = — —_— = 2 — Q;Ln\.-u\ll.l - e o l e _—] = ’ e ' — _j—- E"!.-LJ)L\\.IJ-
Wa\t-v8sel 1% | 80 | J49]2 [Syan [Tu939) Ge |\aoml[9aoskl <6 [17465 |[«8157 |1 ¢S5 |lee ad €4 i749] G
')\\“1\0 Ao |1f14e] 2w | ¥H 4 | Z UL T ) \‘Q,O\‘).D_‘:L 124280 <3 ug1sq ©yI57 145 . 6J |1Z-+ Jé6Z|F o ff‘f" Q—
MWyl 4cemfisize) 190 [Se | T | tSTwysan | Suqag] s 12929 2904 | & q875# |ussus| 139 &4 |leve 717272 12-7] L
S\Waaeifler) 2 |54 | 7 |2 (54592 [S44s2 | 4o 129740 1297948 | S8 upsus |us#iE | 192 67 |12-5 [764 |7 |l4e
Wy ¥:2el(qiie) (%o | 82 | 4 | 2 1S4 UST [S4Sl | Sg 129793 129655 | S#+ ug772 |qs4sl | 217 €€ |l4o [1#7 64 [19-¥ %
ATl 130 | Fo | S 2 Susn [ Sys72| ¢ 129455 |12451] | 56 usqsl |uql?s | 224 | &3 [12-0 |76# |72 134 | &L
eNy— | — | — [ ula — - .__, — Bowdal — — — N e S [ Y ) , ]
R\ T |tie| 25 | S0 | s DiS|SHS#2| sYédl | 59 129517 [ 12495eg\| S+ |uqi?5 | uqJiz | 15+ ¢4 [12-2 754 |70 [13F
N\ \ayFoee |184e | Zeer | Sy | 4« |2 [SHETT | Suéqgz | &) 129565 124624 | <é Yq17Z [Yquqq | 167 65 |lewo [17-6| 67 li-u| 4.
MWdw 19| 1o |8y | 4 | E[StéqZ |[S47sZ| Go |1R96%0 (24682 | 55 19999 [qq 7l | RI# 67 [12:0 |76 H7 o [17-2 [oA
WP [ 2« | 4 |5 [ (5[Su752 |5asl | 89 (12985712977 | S7 |uazll |wq429 | 148 &y 1Mo |67 67 144 QL
mh:ﬂ‘g!*h:lr i5:52| (fe | So | Nsugn | S4¥+Z &l 129779 | 129445 | s5¢ uqgeqd |selet | 1492 €2 | 12-0 761 | Fo [17-2 A
Wy Tier|tgie] 2 | 8% | S | £ [SuS#2 [Sq 471 | 59 129745 | 124557 | 58 Sele# |Sedue | 213 67 [twee l1r1 165 eyl O
vshalog— | —1 — | Sededs —| - — — | - Sdwvdiy, s = ot -— — =l —1~T- Ropdw
b qie|13t+[ (8 | 80 [ g Y\ [SH QI |Suq91 | éo 1248 57 [[129¢)le | S+ Sedqe |504585 | 1us €4 [120 P4T 20 134] U
SN\ Y|l (82 | By | 4 | 2 |§44q4q] |SSeSe | S4 (29910 [ 129446 | ¢ SoyfS |506SF | 172 66 |lovo [H+|7 0 Ml (-
Rh\odi@it= [Py 2o |50 [ S [ Z |SSes= [SSII §/ (Z996¢ [ 1T7o02y | 58 Soé5F (52346 | 139 E7 120 |77 7o |IF4] O
vaha\ad 4isliqiee] (92 | S4 |« | 1:S|sSIT) | SS17] e JeeZy [|foodl | S+ Soesué |SIUTZ | )15¢ A A IR A
V\ala4'w|lqw| 2e0 | 54 | S |1 |SSI#_|S5272 | 59 170081 |l10l3# | S€ SloTZ 51230 | 198 65 1270 4 ize |y GL
D \\wolA(e[i3!2[(Fe [ Fe | 0 | Z |S52%c [S5R54 | 59 |136177 [lT0lqk | SF | Si27e |Sitye | Zle e 1eo a1 a8 f]
qj—\\mhi."—- - | — c%\g_ G | ~— — — e I LCX W— e == —— — — | — | = | - | = ‘R\_.\u{“..
Na\v\WAile|l9ieq 2e2 | 30 [ J | 1 |. €5259] SST49| 6o (7ot qy | (rg250| 56 Slbibe |S1ELF 153 ¢4 [1Ze [7¢Zjz o |0%] QG
D W \al 4e[1g:4d 1o | 74 | S Z |§5744 [SSUlo 6/ |1To2se |[T0Jo8 | §8 |SI62Z5 |5132% | |49 65 |1a-0 72-1] 64 Iz 7] QL
S\ A5 Zee | 29 | 4 [15|SSHie | S547%0 | éo 170308 | (Jed6S | S+ SI32% |S2elv | 134 €y [1uo lrcq|Fel89| 4L
QW /5| 180 | o |0 [1S|SSU7e |SSS29| SS9  |l9edés [lTekR)| S€ SZely | s2242 | 722% € 1125 |7¢4 |7 ol5y| &
O\alal 1|82 2w | o | s | Z [555Zq | 5554e| 6] [ITo4l) [19oy 38| S7 |5224Z |SZHoq | [6F = [y prilze |57 O
oRl\alayl $152| 14| 24 | BY [ 2 16840 | S5650 ge [Jo 478 |[T1o574 | §¢ S24eq |5Z266¢ | ZS# Y 120 [7771] €3 |12 4
M}é o S| e (. ¢ T B s — — D Ru»h'im e o s i A— — = = = |~ (f.lu._l]w\-*
Nolo\7:5[ (@] 170 |82 [ J] 1 [55€50 [S5729| Sq 1JoS7v | Quesqt S7- [5266¢ |52779 | 137 €7 |1 Pezjzo it @V
Vool 9t (950 [20@ | T4 | Z | 5509 |55 769 6o 1Jo5q1 |17e€43| S6 52819 5765 | 2ys ¢S | e |oqdze [P Q, \

Operator __ CD‘"\"“T q\ o\

( g 5 HOD Sign.



L)

3048

- "\‘.

-

o

.“ )
\

.

@.

(M eyemben Dey )

51

Kanodia Intercontinental Pvt, Ltd. Plot No, 8 & 9 Phase-01 Industrial Estate HSIIDC Barhi Sonipat Haryana- 131101

Efluent Treatment Plant Record

- lnh_:-ei;:mp Chemica) Cunsumption (Kg) Flow Meter Inlate Water Flow Meter Outlet Water Energy Meter Suldge r“méf_}_'_’;"' Al 5’:‘ ‘:‘ll;; i
On | off |Feerous| Lime | ncu | rory Intital Final m‘r::;«- Intital Final D"";']'_‘s) (0 tntitar Final S &S I ey [10s. | em ’-ros.
\k\"\a\ el L = Q‘l&h"'— SSLHUJ q\\k\l&( M h.&\"r\uu —_ — p— — — — — —— gec | wo) e —
A — || — 13 1 T ]adaet] S0 e | Nedidha  — ~ — — — | === =] = :
— 1 — — Q‘th&n‘\. —— “ e H_‘_ — _'__— M -_— — — f— — e E_...t..\qé_l
B\l e 130 | 32 767 12 S0 [pamgl Go 199806 0aaty| saN[Waeat (W9l | \an [ ¢S 122 g 70 |IB72] o T
Slnboteeind 2eo | S | ST 1 1 Tooqq9 sy gnal 6\ [awl@xan <8 [ugigq [uszge | w4l | éx |looc WeT[Fed s Q
LAnYystolled 192 | o | S | 2 [ty9aq [v9Raq. | g \f]_:‘,),_qgl ASR | So | yz79p | 4I56% | 172 65 1270 7459 lIzs| @
Ainloyvediond 22 [F4 T 0 12 TSoqg 90T | o [Wooaahofesy| a3 [ugse2 [43#46 | )84 | €4 e P5lz-o[E7] @
BlulayRisonsied (P2 [ 54 | 5 [1 [coqsafmmers | S [WASM NQte] T | yspud[1a92F | 18] | 65 Moo gus|zec [IB5] @
i\ oy Sieaiasol 2 | S | 5 e\l [Sa3d] e [\0Roao| VBN & | ygq2s|wndel | 774 | ¢4 [0 puhleq 144 @
ol yw\oy — - - Q’“W‘lﬁ-‘ —e - . _ = Roalle e — _ — — — —| - ] =9, l‘:
Wiloy®isf\vel 180 | 30 | §O | t [T gaa g1l Lo [\aRWR [Wweaes] Sa  |yyzsr [uuust | 167 €S |io-e |7Si1|7e 81| @
LlyadiediBied 27 | 3y |4 [ 1 [xS\vmalcvgn ] b [NaseSA8U) | S | yyus2|uucez | 2@ 64 [12-2 [7r-#| &7 |14
AlnbuMol\eg (0 |92 |5 |isoaaq [s~esn] Lo hagiGywane| S8 [yyegz [uvd79 | 177 ¢5 (1w [ (e |37 4
WMinhenisignd 292 [ 3o [5 12 [Tmgs[soayg | 1y hadne O8] Sb | yygrg [userd | 13e g4 [1e-o [76°T]¢-9 [19-4
ihiagtne[\ud (70 [ 24 [ S | 2 |50 [S9930 ] G) ANOITEeN) | I3 [uselg [us2eq | 135 67 120 PF4|F e 157
Seleug 2 | e | S | 2 ITOVIRNRAWND0] ¥ VWNN) [VBwie | SR [uE2eU [ uSSTe | 726 | €% 10w 76T (70 [14-4
T'A-\'\\\a P - gu\v-&m oS e T --—‘ —_— gmh&m == e e _— - bstand e — | = Ql_;’bu]h\ .
aglnpee Ry 27 | 9y [J¢) | 2 [SaMT9 [amaal Lo [\9euae &I W] 6 lusedo (yséqe | 166 | &5 1z y [37-1]71 4] ¢
VWl Swel\Sde] 272 [ 34 [ 4 | 2 [angy [Texal O | \9RTWHIRASY| =3 [uséq¢ |ussgg | 147 66 [In-0 [T4-1] &9 [14#] (P
9e\idayensi\@ng 2 | Fv | S | 2 5 W LY VRIS T | us3Sq | éos# | 178 ¢4 |1z-o Dr-#Fe [B4] Q.
a\\nayShwa\@SY (0 | 34 | 4 | Z IS [T S [\ IRWNIRIY] 6 | Wéed# | qsRée | 197 6S llee ir2|64 By Q@
Andoudited 2 | 32 | 5 | Z [SA59]TaIN G) NAESI\NIBIA9] T3 | ye 260 | qeu4sS | 188 67 [12-° G#-A71 [14e| QL
E\?,\“\n Qeoollins| 1Fo | 74 | 4 | 2 [0TSR SY \m:m.\ma-ao SR [ yeutS | yges+ | R0 | 64 fiee PET(Zo13F T
3\\\.\\_ —_—_= e R\J\-A&M = _— — s — \invt\ — — — — —_— — =l = e Qn. &!
Delnired\Bee] 22 [ 3o [S() [ 2 [T 32 05R8SY L) NGRYe | )8ew L‘g? SR |4é6SF [ ye86T | Ko 65 120 |72 169 |11y @
andi@nug 222 | 84 [« [ Z [T@sa/sey | wo  \OBOETIBIWY b (Y6847 [yzeul | 175 €4 [loo |76 |30 |15°€
e \wawo\Brel (%2 | T4 . [ Z [Shoyw [Sny3] bo  N\AB9\R\Q8aue | T6  (yFoul | ypr2® | 147+ 66 [14-o J7-1] €9 174
ABIneolRid 22 | B4 | 4 | Z [FOas [Tuedy by \i18ay Noexn| TR |y 238 yzuig | 133 € [lo-o Pé-T|Ze |87
Q&.\mai"imllqm (92 21| 5 | 2 |5ye® [Tyo| TY [\90eTHMNINMWN | T3 |yrMi6{uz 67 | 19% 68 120 [T7-1[ 63 |14] &
%alnln[%w]hq‘. 2w | 92 [ M | Z I5a 1S 34930 | (o [N\ Rowy | BN [UF6IT | uzqes| TS2 O Nae|gfHF (0| & \
Operator _ C\:\.D\:L\T IV C_13 HODSign




B 3049 .

L) L )
¢ ' <
r [(J'* N
Kanodia Intercontinental Pvt. Ltd. Plot No. 8 & 9 Phase-01 Industrial Estate HSIIDC Barhi Sonipat Haryana-131101 S
| T Efluent Treatment Plant Record £ a Cji}{-@__be'ﬁ 202, ]
Date o at‘l‘?me mp Chemical Cunsumption ( Kg) Flow Meter Inlate Water Flow Meler Qutlet Water Ene}é\}' Meter Suldge Bt g‘:‘;m i g;‘:ii; o
On | off |Feerous| Lime | HCL | Poly Intital Final Oiffoce Intital . Finat D‘“‘;‘;‘;’ U it Final ey &) e |Tps. | en | TOS. o
offtol24[q.10[[qed 200] B2 | 4 [ [SWT [T NS | GO0 |2 ZNaT]| s6 (23211232259 32\ (64 [12.0]3s![z.0l192] ZH T
2)iol2g — | — ™Malhetra Chandy IxYyandl oDy, — — — &= | —Jel=f~—]
3|oje4le.eollofo]/ 8ol €D [ 2t |2. [T \Ned S NT] $9. OGSO Cgnl S [amoselegeas] 2(8. [6s lizvolmadzolies 2—
ojzalgtoljg] zoo] 4| S |2 [swTaSisw | o oo ol | S8 [2eugs(zeweb| 3L] [6¢ [loS[zq69]i9e A2 -
stroleed — | =1 . Rland- [ St b\ ot W bole Notod ] & [ — =~ Te ==l 7
blo[ed — | — | ~ S day . LG — — — — | =1 = -] -
Fliofedla o izl |20 [RY | 4 [2 [V\SW [sTan] £1 [OWh OS] Sb6  [=e926]29093 | (27 |64 [to.o]zadIe [129] K |
glicjz#qodfiaed 200 g2 | S 25T \Tan [0 | L0 [N\ | S8 (29022 39244 221 | &S (1623520l /25 - H - |
olte/zeiq yoljqvol [TD| FO | 4 [2 [N@D [Tibhay | £ QB URSR| S3 [9994y[ 39469 [62 |64 [teo(zaq[éoliosi. YK
[oftef{2iqrol)2sy 20084 | S |2 |84y [TIRAST| & VROV [\ (Ren] S6 [ 29467 29611 [ 204, [6¢ [tew|3cago] 124 7
updztigelizod teo| 20| ¢4 |2 ST [N [ 9. [\9Way[®s\ | Sa  [<2967] [ 29324 (F€  [6Y [(4D|an] £30)(2( e
tajisy —| —j » To L rehnda. nhaay e ionsari S8 — iant v -
13/rofed — | — | po Sv NdeW) — —
a2yl ellzstopo (80 [ € [2 [SI8 SBR[ S 9. NUST [\ V3.0 S-f- |2978g/4ol07[390 |6y [ 12:5|=ol7 |{B A
[s1tol2]qJ [(ood 210 R & [2- [T\8a0 [S190] <3 ke B[\ T habh | SR [H0(09 (4030 [[78 [63 [loo|=n{dwllod "
(el gedresieon | go | S [ [S\asdsaan | &0 N2Zebs [AMID [ So. [4ozos |anstq [ 204 [6Y [l2o]zeiqolled 7)) |
1aligzylquo [zocd (20 24| 4 |2 [S\a0 [S9653] &1 N[V [ SE- [ Los(g el [ (92 [6€ [{4ofzro|6 2lleed Y7 |
telmitzlg.00llaro] 200 20 [ € [2 [syes\ 5o W | 40 [Wonasunaeae] S [4o2 [crogos] 996 [65 [12.0[saq| Polirg Y47,
(a/142] a0l 200 120 ] B8] ZF |2 |59 w2 [sava] S99 Nb\ o] €& [uvqo8 [44yr22 (224  [§¢4 |1zo[xelgolied 47
2oiif2g — — [ = Sbhngal  [———— — — — = = ] e el e I A
2)lolylado e (20| 2o € [2 [toana |m9%9l 40 NYRAWNIg N | (R 1430 |41262 | 190 |66 | [o©|24e6.219] '%f’
an/plidaec|| 2vt 200] Gy | 4 | 2 |[seent|Tase| £f  [\238s) [ \ehued| G& [ dHde2 [£4)Co0| | 9B |64 | 12:012¢9 T} | /23
au/muladSlienz 20| o |4 |2 [T 54 TIUWNM | L6 o [\1R9e] V¥ [d1eqgo|etjogs] /92 |66 [140]=Ud 11T 77/
2sibjag.roliaee] (20 | 52 | S |2 [S9MM [3ovmad] §9- [aees [\Issa| ST (4837 [2209Y] (9 ( ¢2 [12.ohalfléelimd %
el sl 00d 200] Ry | & |72 [nns[Tosaal SR \9asan [kl S |doeayl Hoyd) 367 44 (10w [sad olinm TP
qalrly| — | — | — ShndiN S—| ] = l——r e —— == T=—tv-i—is Ler
aqllsehqlo)|20t Jgo] 46| S |/ [soxqalevan| £ \DHIS\IAGL| SO 1he44)| gosqe] 192 (64 [(C]=vrldaligel AL
2alatsiievd 120] 20 o |2 [SLseasoess] fov [eaefmasy S [decqq | o9zl [920. | 63 [joo [a¢aldd|jag “77 |
~elleles | 900 (353 [20] B0 | 6 |2 [TRGsysahe] <o [Qante|wikeb | §6 [499¢3|4209)[228 [d¢|(zolrs[g.oiaa “4

(/1Y g0t L~ | PIlweld N roos:
= T S




o 3050 o -

W, L
. (d (Rend-oben Sody )
Kanodia Intercontinental Pvt. Ltd. Plot No. 8 & 9 Phase-01 Industrial Estate HSIIDC Barhi Sonipat Haryana-131101 ~ i A 4
e Efluent Treatment Plant Record R ey e
- Time Chemical Cunsumption { Kg) Flow Meter Inlale Water Flow Meter Outiet Waler Energy Meler Suf:’_g'-' ET.P Quality sign.
Oa | Off |Feeroms| Lime | mcL | pory Intital Final D‘gﬁ’;“ Intital Final ”"";'E‘;i { fotital Final ';::‘,’: KG) e | 705 | P | TOS.
yipyl= | —1— | Suhelady — < 1 — —[@unaldty —f — [— A —| Suyneln'g +— = —| —|— Sty
2/2/2419: 10|18%40] 160 | &Y | 4 2 NABYL [Waden | L) ted [\ sebol S [32263 [Ray2s | g2 | 64 | j2eBe T | Fr 18] 4
2/y)eylgeoligee] 204 [720 [ 5 |3 NGRS [N | Lo [ Wovetbl 0108 3 [8292¢ |32437 | 272 |65 100 Br0 (25 119.1] 7 ~
9/9)24 |8!30)15:0|180 |88 | &4 Z N T[S oy () O sl S (32437 192899 | 240 64 |)2.0 5s.s14.81/7'4] *,
\5/5/2 Aollesd 2o0 By |5 | 2 [Soo\u [Teeay | S axaie S2|32607 |33077| 230 | €6 |1ho L] ZoV2H Y-
[9/2y Brofliged 160 | 82 | 5 | 3 [Fevin[ e\ | &6 9600w SR (33077 (33290 | 2/3 ¢y |10 340l 68 196 7 -
2y B oohiarpl 200| 84 | 4 Z [xeWn [sevaw | 6L [\ s \osasi S 32290 23347 | #3 | 46 |1z.0 Beol zoset Y
blag| —| —| —| —| — Bunclaiyt — 1= —[ — + —|Cuynday —f — |— L | — = L _1_ Tsthdary
Pg)219:1019:70 190 |87 | & 13 [So\ay [6e95y| =9 [\ovow\|aswey| B |23343 (33661 | %18 | 64 14n brileg 1vz  J
199/2419!001190] 200 §Y | 4 | Z [Seatlesaw| (O \eTNem[\ASNAT| <6 [33881 34048 | 107 | 64 | 120861170 185T 4
11]a)%|9:S15im 200 B4 | 5 | Z 59 ® [tesan | bl [\Novubrasss| <8 34068 |39 270| 202 | 645 /60 B7 6.8 9.5 A
/9/241@150/50! /80 | 80 | & 2.57| TuRTY [SeM | () \LSSINNSTRe  TXF (34270 (3449 | 22/ | 64 /40 BuSIF0 V6] /1) -
[Y9)241 1G101)6:58 208 | §0 | 4 %5“ TN [vemod [ be  [\ASTR\USENR | SR 2449, (24498 | 207 [ &4 (120 e zlZzn BE] Y
Yhjeulasalsea 160 |84 | 4 |2 [sevas [woesyl bl [WIEOB [OSEAG] YR [3v498 3499y | 273 |65 (/4.0 bé.1l 22 |/2
1oyl — + — | SUneotary, L | —[— L. Cldnotary | — 4+ T 1T 1T T ] CuHdat
;‘{/4/20 Gignl/80 | Fo| 3 |2 | TEow/ T | TSl [Osasa| sva(34 97/ [25/22] 2/ £y |1o.0134/16.9 198l )
2/9)2u|9up I8s 200l £4 |2 |3 [So\n [Teed| bo [WOTAN 0S8y | St (267222572240 253 | 82 |12.0 Rey |52 om0
18)3f0 1G: 0510 ygn | A2 (2.5 2.6 Soas[wenau] G [\0saen [QSB6G | 3 263267 (385548 | 222 | L4 /o Beblen VoA A
19)9)9uS 190 P00 | HY | 2 | Z | TR TeR] Sy [\YSRGL | PSUA| X8 [355¢8| 357 207 &y /20 354 F2 22| VAL
ql?jzg Dovrguol /o0 | Gp | 2 | Z. | TR | Te@vA Lo | VS NLSUBe| S& (35755 13598F | 200 g6 |00 Be.d Ay l1i=| YA
1afey| 0|19 700l 8y [2.5 |2: €] SHETA|TAL ) T4  |\OTY8e || I8 55947 (26393 | 384 | €Y 112.0 13%.0 F0 /8.7 v,
— 4 = | Cunasry - — — | — |[Gynday — L [ | 1T | = [l b\
: N6010!50 /60 | 9p | 2 12,571 Toun] Seenal () NGB [WeSS| S% [363¢3 (34557 | 2.8 | 44 )26 R3S 1 Folion
24)9)2415.05118'4d 7 00| B4 | 4 | 2 | SOV A | Lo [\UATINLNNS) | Sb 136567 (3652 | 2/2 |44 140 s Y& lp.2] 27
7——522&‘19_!@ 19 /80| AZ] € | 2 | = | ©16Q4]  6) LW\ S LS| SN | 8676326949 208 | L& 1100 Rz e l1e¢ %
29908200 Jop | 601 § | 2 [S\eay [ Siaxn] S99 MGl NOWWG| <R [36969 A%z 204 | 4 1)2.0 Be.o=o ozl L,
/24 S /9ed Jas | B2 | 4 | 2. | TR 108 e R 120 ] 53  [2z/2z2 37242 /90 |85 /3.0 RSz 1192 y7/A
28/9)2419110019:0d 180 | Bp | 3 2.7\ [93a ] 549 [\ OB | S8 33763 | 37580 3% 8% 172.0B%/6.9 Im
— —— —t Qonelttty — — — A= — Nunelalty — — —— ~ L L = | Adadan}t

NYuy| — — -

Eﬁl&ﬂlﬂ}/_&%_m&a Z |z

Operator __ \)_d "‘:T @ t"\ 2 é"’g HOD Sign.
e,

T8 [ | by (VUSSR (WY | T6  |BF#680 [2FeFH | 197 ;’_ 4 (1.0 1381|700 [194 L,fz P

5\




3051

(

® ® 54
Wi e
vl J tg&; -— i;l.
Kanodia Intercontinental Pvt. Ltd. Plot No. 8 & 9 Phase-01 Industrial Estate HSIIDC Barhi Sonipat Haryana- 131‘.[1(31 . \‘)
e Efluent Treatment Plant Record e ——
Date Time Pl Chemical Cunsumption ( Kg) Flow Meter Inlate Water Flow Mecter Outlet Water Energy Meter Suldge E‘T,Ie' Ouality -
On | off |Feerous| Lime | 1oL | roy Intita) Final Dig:_'g" Intital Final Dim;?.:l:) L T Final oy =& et | 7os. | en | ToS.
oe[pofje0 [go |2 |2 [NgWNT[WBay | ©a. [0S TR[1996EY] S£. [24991 29024193, [6S [130 4440 [I3E ‘Zf—__
Rew[lid20 Tol T2 19 [ygaay [Wavey | 60 Nes@v[uswy [ o3 [ogazy[eguo [ 1ed. [£4 120 la.d6'91n2 5{4!2;
218\g ] Ao 119 28¢/60 %Q.f« 2 [ neuvmaWnvy ] 61 ot 52 [ 2F90]asm] 219 . [s¢ 130 n3330 19.-‘3: &gﬁ P
Ml — =1 = e Jaed — [ o | T Bl o T — | — [ = [—F =T -] =1 ISk
s 9:00[1900] 200 [@4 [20) [2 NE\TNBTAY] S9- MmN . [egs23/ 93719 (90 [Ly 10 wm,‘-ro e ALY
ialafauofiareb 8o [0 13 T2 [N&SHMIWREDM [ €o [aomob \aaby | S |ogma|ezqeo ] 202 (6 [120 0630 ipy 5117_,
higlay/aion 1924200 [0 T2 9 [MREAG[NBLYS] €0 9 usend S£- [23920]29221] 201 [ac 1220342 +0Ind
gl8lay i o200 [ g4 12 |2 [WalQT[NaasY| S9. (N9l Naqs| &R [29ew\| a9zad 199. [£4 [12:0 1348162 2]
2 @\ Ou ki 1aue] 180 [ S0 13 [2 [\Wsy W\ | 6T [Vvasdlands S5 . (9093720 29501} |2 64 NOPRACS -
\o\\aatoliaea 220 | QL | 4 | 2 MRAVW [\MB&RY| & | \*L\aﬂrng&% <D 2950 [99mqe] 9] |E¢ V20 |3hbed h1g-tl
ey — | = — | Sunllay [ Lupela] — — — | — — [Sunday [ — — = =T =1=1=1
ey /22l iod B0 | gY 147 [ 2 [UQRATIUNRSYY [ S, [1avvyq \‘M‘Eo ST [9edol 29i03] 201 [44 [10°0 s [F-0liatd 7/
\Neiey [Pt [gud 2ot (€0 [ |7 [WReY [\Rogy] 4o [\awSo[\weok] S& [249]0% [ 292492] (29. [£3 NS |akiES e “ 7/,
WoRA e [igig 200 | 82 (57 | 2 [MRAQY [aeTa] S$9- (WMWY ST [29999] 29490 199 |p4 |\6® %HT"H 12 éﬂ‘_
ey — [~ [— [— |- —| — — | — = Hol/dbr" - — — — — | = — /A4 |
\ulalay90olsaied 150 180 (4 T2 [Nsovafwinwy | &) [Ovagviwoy [ SR [29490l294S1 [116] [£6 | 120 TR S l?'H /8
re,jmjmlvg.-gnm 87 15 17 [Nany [Meiag] 47 w0y [ SQ: [29651 [99907] IS€  [66 1102034330 /5] 7N
Wit — | — [— [ Quwbley | | | — — = — — |Gmdy | — |- |— | - }=
Aa18l2y [~ =11 — | Rauldqrandhar | — - e N ] T arlll |
9. Ru]00igne 150 [g6 | S |2 [wa1xS [Mo9ay | SS9, NS Q6 | S, [99909|9010] | 294 | £4 [12+0 34k 6-% 18l
a\\QuulGuo [praw[200 [Qu [4 [2 [Wa9ny [Macay| 40 [\WMuG[\Tuved) SI7. |20)6) 1202224 ]92 [ L7 | 120 G0 30D "J/)L
99 V8l gl 120 | S |2 [Nsiau [mos] S9- [uwed[Nucsy s [2622212043] | 14 L0 20 neyi 69 lip bl A4
om0 €D A0 184 16 | 2 [Meost [Mavw | 40 [VastiaMest] SC. laeaq] lzoded [ 208 [ £ TThohe3 30 huy %
oe\nPool@atedate |80 [ S [ 2 Ryv [Mgvan] o [OINGER ] \IMLES SR |9bézh | 26993 S| 6871t st g2t [
aslQ] —| - — | Subds] = - = — | —= |—= [undoy| — — | — [ —1—=1=1
v\gayla22 [ gola0n |84 | 5 [ 7% [Mauga[Nagaa [ S94- JNaNeesi el SH . 190093 [3[IS? 190 | A4 125 26 e o) R/
8l L oo] 19t waoe [gy [ 4 |2 [N9TI9 Macas &1 s wae| ST 191159 (219263 (oo [£4 [12S o[ F0 Tiedd "o
qi20[jg.o0f 180 [ go | S [ [MSTAS Ma6bT] £ A\ S (21969 |20 | [93. | &6 ke A L9 9o
Salglnauplamlzoe 184 | 4 |2 [aabsy [vena | ©9. [Wvgsa\ueav| ST. 13149021692 (263, |49 [ 1FERLLA0 ot J
o umlad? 190 | 4 [Z [ [waws | Lo [\eeauflowst) [ €a. [aie [arguci e |48 [13onliedpy /2|
ayateyS:ogmloeo 184 ] & [7 [Ma333[Wi83% ] S 9 MO Y] [V1Tweq SR _19/gusid2953]| 35g [ £S 1120 R4 3o i 4 \
Operator _ C\)‘b\‘.\r\- Q\'\\- @%



3052

VAKALATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 622 OF 2024

IN RE:-
VARUN GULATI ...APPLICANT
VERSUS
STATE OF HARYANA & ORS. ...RESPONDENTS

KNOW ALL to whom these presents shall come that I/We, undersigned the above named do hereby
appoint.
SIDDHARTH BATRA (P/1083/2004), ARCHNA YADAYV (D/1837/2020), SHIVANI CHAWLA (D/2233/2019),
CHINMAY DUBEY (D/8141/2021) & RHYTHM KATYAL (D/3528/2022);
Advocates
Satram Dass B & Co., 8A, Sagar Apartment, 6 Tilak Marg, New Delhi- 110001
Mob: 988888 4445, Email: siddharth.batra@satramdass.com

{(hereinafter called the advocate/s) to be my/our Advocate in the above noted case and authorize
him: -

To act, appear and plead in the above-noted case in this Court or in any other Court in which
the same may be tried or heard and also in the Appellate Court including High Court subject to
payment of fees separately for each court by me/us.

To sign file, verify and present pleadings, appeals, cross-objections or petitions for executions,
review, revision, withdrawal, compromise or other petitions or affidavits or other documents as may be
deemed necessary or proper for the prosecution of the said case in all its stages subject to payment
of fees for each stage. To file and take back documents, to admit and/or deny the documents of
opposite party. To withdraw or compromise the said case or submit to arbitration any differences or
disputes that may arise touching or in any manner relating to the said case. To take execution
proceedings. To deposit, draw and receive monthly cheques, cash and grant receipts thereof and to
do all other acts and things which may be necessary to be done for the progress and in the course of
the prosecution of the said case. To appoint and instruct any other Legal Practitioner auvthorizing him
to exercise the power and authority hereby conferred upon the Advocate whenever he may think fit
to do so and to sign the power of attorney on our behallf.

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all intents and
proposes. And I/We underiake that I/We or my /our duly authorised agent would appear in Court on
all hearings and will inform the Advocate for appearance when the case is called. And I/We the
undersigned do hereby agree not 1o hold the advocate or his substitute responsible for the result of
the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which
he shall receive and retain for himself. And I/We the undersigned do hereby agree that in the event of
the whole or part of the fee agreed by me/us to be paid to the advocate remaining unpaid he shall
be entitled to withdraw from the prosecution of the said case until the same is paid up. The fee setiled
is only for the above case and above Court. I/We hereby agree that once fee is paid, |/We will not
be entitled for the refund of the same in any case whatsoever and if the case prolongs for more than
3 years the original fee shall be paid again by me/us.

Accepted, identified and certified subjected to the terms of the fees.

oy
o4 A=
[SIDDHARTH BATRA] [ARCHNA YADAV] _ Client

f
(S’;w- clasesy @ : % M‘\ Director
[SHIVANI CHAWLA] [CHINMAY DUBEY] & [RHYTHM KATYAL]

Advocates
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N INTERCONTINENTAL

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF
THE BOARD OF DIRECTORS OF KANODIA INTERCONTINENTAL PRIVATE
LIMITED AT THE REGISTERED OFFICE OF THE COMPANY ON 18™ February,
202s.

RESOLVED THAT Mr. Vinay Kanodia, be and is hereby authorized on behalf of M/s
Kanodia Intercontinental Private Limited, to initiate, file, defend, represent, and conduct
legal cases, proceedings, or claims in any court of law, tribunal, or any other judicial or
quasi-judicial authority in connection with the business or matters of the company.

RESOLVED FURTHER THAT Mr. Vinay Kanodia is authorized to sign, verify, and
submit all necessary documents, affidavits, pleadings, applications, and undertakings,
and to appoint advocates, solicitors, and other professionals as may be required for such
proceedings.

RESOLVED FURTHER THAT all actions taken by Mr. Vinay Kanodia in connection
with the above matters be and are hereby ratified and confirmed by the company.

RESOLVED FURTHER THAT a certified true copy of this resolution be provided to all
concerned authorities as and when required for their records and reference.

CERTIFIED TRUE COPY
FOR KANODIA INTERCONTINENTAL PRIVATE LIMITED

iancdia ntercontinental Pyt Ltd., or Kanodia Intercontinental Pvt. Ltd.

Ol
e 1 1.
(VINAY KANODIAY: << (ASHWANI KANODIA)rector
DIRECTOR DIRECTOR
DIN No. 00161664 DIN No. 00161600

' i : IDC Industrial Area, Kundli. Sonipat, Haryana
Kanodia Int tinental Pvt. Ltd. Regd. Office : Plot No. 42, Sec. 53, Phase V, HS
) Plzi)rt‘?\lfsn&esr)c,:%nhgse-l. Tel : +91-11-41709732, 41709733 Fax : +91-11-263857§4
Unit: LSIiDe Inds. Estate, Barhi, Email : kanodiahosiery@gmail.com  Web : www.kanodiaglobal.com
Sonipat-131101 (HR.) CIN : U17200HR2015PTC055239
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Government of India

Unique Identification Authority of India

0202/03/42 0)eQ peOjumog

S1L0Z/20/80 :818Q anss|

AT %/ Enrolment No.: 0000/00252/45873

HTIST ITUY HHATFH / Your Aadhaar No. :

5834

VID : 9162 3705 9662 4534
AIT AL, AY 9T

w1 RIR/DOB: 1171111952
g/ MALE

9L0Z/720/80 :018Q anee)

AADHAAR

B SR YEE o F9OT 8, ARTRST & 78 |

» YR QR IS / 3ifwcisa XML/ SfFensa siRa |
YeEF Wit & |

® T UF SAILIG NEBT GRT 91 g UA 2

INFORMATION

m Aadhaar is a proof of identity, not of citizenship.

= Verify identity using Secure QR Code/ Offline XML/ Online
Authentication.

® This is electronically generated letter.

" FEURSTRIAAR |

" YR FE AN 3R R R i
! UFT 3G A @ |

= IR § Aieasd FaR AR B 10 J9T @!
= gmﬁﬁmmmwﬁ,mmfm
qrell

® Aadhaar is valid throughout the country.

# Aadhaar helps you avail various Government
and non-Government services easily.

= Keep your mobile number & email ID updated
in Aadhaar.

= Carry Aadhaar in your smart phone — use
mAadhaar App.

o Sl
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: : Vijay Kumar <vijay.kumar@satramdass.com>
SATRA MD’z‘.L:v B & CO

Advance service copies of short reply on behalf of Respondent Nos. 19, 38, 43, 44, 47 &
48 in O.A. No. 622/2024 titled as 'Varun Gulati v. State of Haryana & Ors.'

1 message

Vijay Kumar <vijay.kumar@satramdass.com> Wed, May 21, 2025 at 2:48 PM
To: Mansi Chahal <mansichahal104@gmail.com>, Varun Gulati <jansewajanhit@gmail.com>, Chinmay Dubey
<chinmay.dubey@satramdass.com>, Shivani Chawla <shivani.chawla@satramdass.com>, Archna Yadav
<archna.yadav@satramdass.com>

E Paperbook-NGT REPLY-R47 Madni Textile Mills Pvt
Ltd.pdf

E Paperbook-NGT REPLY-R48 Dhruv
Global_Redacted.pdf

E Paperbook -NGT REPLY-R44 SINO_Redacted.pdf

E Paperbook-NGT REPLY-R38 Bansal

Processing_Redacted.pdf
Dear Sir,

PFA.

Advance service copies of short reply on behalf of Respondent Nos. 19, 38, 43, 44, 47 & 48 in O.A. No. 622/2024 titled as
'Varun Gulati v. State of Haryana & Ors.'

Kindly treat the same as Proof of service.

Regards

Vijay Kumar
Office Manager

SATRAM DASS B & CO.

8A Sagar Apartment

6 Tilak Marg

New Delhi - 110001

Landline - +91-11-47046111
vijay.kumar@satramdass.com

Satram Dass B & Co. made the following annotations

"This message and any attachments are solely for the intended recipient and may contain confidential or privileged
information. If you are not the intended recipient, any disclosure, copying, use, or distribution of the information included in
this message and any attachments is prohibited. If you have received this communication in error, please notify us by reply e-
mail and immediately and permanently delete this message and any attachments. Thank you."

2 attachments

ﬂ Paperbook-NGT REPLY-R19 KANODIA_Redacted.pdf
12871K

E Paperbook-NGT REPLY-R43 PP TEXOFAB_Redacted.pdf
11747K


https://drive.google.com/file/d/117uGtmAzrKLHUvgFP0WOV1-FNdojdZki/view?usp=drive_web
https://drive.google.com/file/d/1qoLAPO_lVUSn-Ux6fson6DVXUJXlNGTj/view?usp=drive_web
https://drive.google.com/file/d/13NRRNH2bqj3dkw2QAM5oPsUSVnNPdPnM/view?usp=drive_web
https://drive.google.com/file/d/15LdiDJaNla_YK-kwvaoERIjI8bm-JBFv/view?usp=drive_web
mailto:archna.yadav@satramdass.com
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196f2237f7d2e24e&attid=0.1&disp=attd&realattid=f_maxqc9hk0&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196f2237f7d2e24e&attid=0.1&disp=attd&realattid=f_maxqc9hk0&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196f2237f7d2e24e&attid=0.2&disp=attd&realattid=f_maxqcoaz1&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=be19cfae8d&view=att&th=196f2237f7d2e24e&attid=0.2&disp=attd&realattid=f_maxqcoaz1&safe=1&zw
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